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OBSERVATION BY THE SPEAKER
Discussing All Issues In A Proper And Orderly Manner In The House

MADAM SPEAKER: Hon. Members, yesterday when the hon. Minister of State
in the Ministry of Personnel and Public Grievances moved the Constitution
(Amendment) Bill for consideration, an untoward incident happened in the House
which led to the abrupt adjournment of the House. The unfortunate incident has set
us all thinking as it shakes the very foundation of our parliamentary democracy. In
a democracy, there may be differences of opinion on issues, but the issues should
be resolved through debate and discussions. There are provisions for voting to
ensure that the majority will prevails.

Yesterday’s incident is not in conformity with the democratic traditions of
this House. I am greatly anguished by that incident. Hon. Member has this
morning expressed his regret. Now onwards I would like all hon. Members to

please discuss all issues in a proper and orderly manner in the House.
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MADAM SPEAKER: Question Hour.

... (Interruptions)
SHRI T.R. BAALU (SRIPERUMBUDUR): Madam, seven farmers have
committed suicide in the State of Tamil Nadu. ... (Interruptions)
MADAM SPEAKER: I will give a chance to you later.

... (Interruptions)

MADAM SPEAKER: I will give you an opportunity to speak on it.

... (Interruptions)
MADAM SPEAKER: Let us continue with Question Hour. I will give you an
opportunity to speak on this.

... (Interruptions)
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11.04hrs
MADAM SPEAKER :Q.No.381-Shri Arjun Ram Meghwal.
(Q.No.381)

2N IS I AT eUET WEISAT, TS AL Y AAQwl YA U W WA g A T
FHET 2 5 gelaem ReMe didds iR 9 gomelt & fog va dois ©l 891 St 3fUd
AT €, 98 Holl dle Bl W Aehdl & R AAGM Bg IR BOars BHi Yl WR 9 3G T
g1 Afh 3muss wegd | w3 Sf 7 S Sare fear 8, SwH HAl S 7 US SaREr o g
S 3 P et RIS 92.41 & TS ® oIfh 3 § I8 SN ©] R 98 W Uh At
HASIT U8dT U3 el a1 &7 S BeHR H 76.56 WIC & 3R TNUS H 44.08 TU< 2

# U A1EH A WA S A AS AT ATEdT § [ Sl U8 S Hew@qUl U 8§ 3R
goige RBM &1 v de@yel ool 8, e wegd § 39 o H dldbdd W Aolgd B g,
GHET yorrert ff Ao Bl € iR wolt Aaa W whar § A1 39 ga o a1 B /T ®
3R IRBR B 3G9 Bls WA & AT el 87
A Pt R : FEIew, § oNUD AW | AN GG Pl IE SN BT dTedl g, b
goldRI HHIRM 3R ARBR Bl I3 Hiddgar & b o= 7 o o sdlensdl a9+ =12y, 9 9+
Y| SaR), 2012 B Al B JAIAD 75 PIS AAGMT 39 < H 2] 378 § 70 IS
HaGwlt B SdieTEdl 1S ¢ fay Y €, S f6 92 wftera g1 # o Sae A fawR @ U7
T B PR B 2 5 $o T30 7 A BIadl SHSH F1S a9 gD ©§, D8 8l W
Wwaﬁﬁlwﬁﬁ@ﬂwﬁf@]ﬁﬁﬁgmfémwu%ma?rdi\ﬂlH%ﬂTGﬂ?%T%I
wed H AR DAt & s wed # frdl IR F wigde 9gd gon gl W dew A
3 Bl fo7eh o, o 1 Uop faviy aRfRIRT 8, a8l W Sl g¢ &, 9 A1g qiaa bl
g R # I8 SaE <A1 =@Ed g 6 TR OO s 3 ¥ ufidedr g 6 Sensd wrs
B Al & Ui ugd | g3 e 39 91 Bt ¢ [ fawda aRRAfrdl & arase W 92 gl
HIGTI3T Bl BF SUSMSH HTe b 2l
S IS I AFATA : ARG, WX U BT SA9 el AT T, {1 YOl © B I H SN i
&, DT S[A1d el AT 8, FAH H SR a1 & A1 =AMRY| el § 44 R 1 § o
AT E| HS Al W A <@ @ g B A% 90 TR WA B, TUN I TG 9 & Tl 3/
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A I8 gaTl b Wraffehar At 781 I | Heledl, § Yg ST A8 @l AT, oAb A Usel YA
1 Al STar el AT B

HEIGd], A QORI Wi e AS B, SUd odld H s fordl © fF ' Iq
AASERI & AW ged B AE A 3w § fF fRefiem oxa € ok 1 Sed € 3w W 9w
safely I8 ufierd &% ATl 4 90 TE, 91 THC WX & I8 T &, 399 3 8 98 & 2
T IE FHET 2 =T Tl H QiR gelide are] § A U Adeel & AW ff ger <d €
et B €1 § ik q9ard & ¥ STl g ISRAM H WY Ueh Y¥ Higeol BT B dle 8l
fear| sr9 #9 gor 6 g¥ Aigedt &l dic @i gl A1 S UK By Sfad T8 2T

HRId], A1 ORI Ao T I8 © % dIex S Sl B¢ Us Uga 03 & w0 H &
S8 B AT & XAd Rqe # WY & AT 8, 9 o< G § Al B I 8, w4
U Ig o b 9% 9 WraT Wield 8 d 9 dIeR IS, Sl ®I &l AMd &l 9 Had & b 394
USH TTAd ©, $9A S 78l fodl g8 8, o0 WxUd DI JHIU-UF 18d, 3MMY yTg &1 JHIU-
T gl H g bel dredl g B Sld $9 e} 1SSl DI Pl db drel T8l A Al R
T AT "R R B I T P W B SN G T AT, ST T HRY 27 H Ig
ST T8 BT § [ I8 WRPR Bl MU § € A1 76 |

$it SifPat PAR : H UHI A U AW Pl AR FHNT BHIAT dledl g, oraH {1 W<

W W g pel g fh o fore @R 3 sfeas dor7 vaqiieeH &1 & 8 S98 W iR W
FHE T g S AR mESfRd T g SWd U LA AMaR ddhi B SH UgEE-uF
R DHIAT BNT| IGH Y8 el AT 2. (Fa8M) ST gbidd ©, 98 A 3MUD! qaqrl 8 R
fAdl Uep 9 # QT T8 g1 © Al AU BH qAIgy, BH SHH UXT B U8 FWR B [H
dIe} HIS Pl USA-U & Wi H WHR a1 SR |.... (@ger)

St o= ot QT ¢ HEIGd], STUN 9T TIURG U B T SfawR fadl, g9 forg # sudy
gRIaE ol gl H A W3 S @1 awyars P S=i g Sae foan § ik Fe § P
92 TR dIcd & U IS, Sl BIS fad1 g3 2| aRadfdebar <@l Sy A1 agd & ANl & 1
qIer 3. S, Bls al I&dl ©, i diex fore § ST W T8 81T 2 92 T¥e Sl &rs
S R T € ST 92 URiT AN BT A diex fore # T8 21 39 -9 § Ig W

ST ATEdl § 6 &% aR g B ©, fAeT A Y oo gl Sl 8, Wlld Wl Bl STeT
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3 S drer foRe &7 WRft 0 9 Ush Reapfs 3% Age & w4 § g7 S9H dad fSoieH
Tt BT, ST fHdT B g 81 O 3R USIH I BT, 19 18 AN Bl Y B & 918 IHHT
T ST SR I8 S 1T &, U8 G 81 A8y 3R Yhwadll Bl A1fey, dieR foree RS
3P Age & W0 A g4 arfev| fay ff i & 9 diex fore d 3 € 99T 4 ufawrd
aIeR 37S.S1. HIe 91 ARG | AT 73T ST §6 T H $Y HAI?

M APt $UR : ARG WiE 7 9gd 3f8A WaTa gul ¢l # I8 qqr Aredr g b i
IEM BE 8, TAN TE BN 8, I8 A UlhAT & f ¥g Sl arer mgSfRE o1 a7 o
REl B, IS Udb b AZS(TE BIS Bl ke Bl MR dleR U DRIVl 4 gad
PRI § AT B, d@ | Sl IFD BlS I TR 8, I8 THNC I8, WIh & AT |
TSd TR H OOl & S| I8 910 SO ©, T8 89 IR W o SR JE WA T fF areR
IS BTE B Sl SeXHACIIC! 8 SoaeRd foRe & 1Y, J8 f[depdl Sud Bl ATyl
SABT AHAS W T T B 6 S diex e B BT HR B, a8 geideRe el § oiEl
T BT 8, IS9P M 98 aR 81| T TR URAT e, AP ATSH A Sfg 8 A1 S e
g, 98 98 ®, % IS Ug¥ TR S I=1 ol g, 98 REhx & #Aedd o ol S|

(o)

3t eeior R : A oreme ofl, WLUALYfT St 1 9gd |el ward [harl SHH U Al &
T BT T 3R 9l U 6 99 Uep faalia gl ff g9 I8l a9l §] 4TSS H OO S
HEl & Y gelagie B T, dANT ATSIC IRD GO S8 O & a1 S dls W arfeT
< gD | g9 <@d © b & gAa H, UM 9ue &1 S [k a1 i Ste ue dengdi © gea
B § O I9H UH ST Al g Bl Ul d 1 3T ORG W Ag vy Jefead @l
S =fee 5 e ve Aaarar gt @ Ay | Swe W fadT g 7 S &9 <d § 6
AT H T4 GAE B 8, Al Sl 97 WRBR q8l 6, W1 YRR & 8 Afp VAT S Bl
et 2, Q9T 31Wa IR WY &1 © 5 e gt & A1erw | O AR ¥l WG ¥ 9gd AT
AISUT HRD IS99 S H PR M K &, [T ol & HAH A I 9 B
S € Safh 9 U WM W ANG 6 & AR AT dIe o1 I dfd I8 I 2| a7 379 T
R a1 B FH o 3R B BT A g b HIB WR AISE & gg R
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AN & M R ol Hod gall & Sl 2 3R g 3 S 2 % smue die a8l W) T8 T,
T4 SolaeRd BHIS ofdh? d TIfelT I TR TS IBd © 3R AUAT dic T81 < Ui &, VA1 7 817
TE FAYT 3T Hd qb AR by FHPad s [ I iR B M H Add B dY
I O S srerawey iR IfAfiaary gamal & SR Bkl 8, 9 7 8 e

2 IfTat HAR @ AT reer WEledT, IE A fdepa @ ® fh q& Bl & qrave o,
Ps IR T T qiex foe & 8F1 a1fay, a8 feiie & omar § iR Reer am =8 8
a1y, 98 &l ¢l 39 AN & gaRT & fy golaR HHITM RTIAR ST 61 Rl ]
gl sHifey RAS &1 09 &R A1 81 § SR I8 JAF-TIST U g1 STel-orel Rrerd
et € 987 SN HHINN SodeRd Afhd & AT A, & dolded & 79T A SIS
gfee B B PN BT g AR I8 a9 H WIHR Bl © b &R aRe d 74 dred fole
URNC el Bidl| BAN I8 I A1l B 1 I WRBRI B, b5 ARDR B, FAd HHIA
®1 3R |1 uifaifeda wifiéal &1 T 81 3R SHdT U delided Tk & 4R 1R gHfead
frar Sy fF solaeRa gl Ol TR 9 Todd T 8 Hife I8 AR dAdad @ g 2
34 ot fowr 1 Q1 i e &1 wEl-otel el R ag €, W A § {6 soae
FHHT ¥ o 99 W HRATS Bl B

SHRI P. KARUNAKARAN : Madam, the hon. Minister has given the details of

the Identity Cards in various States. Recently, the Parliament has decided to give
voting rights to the NRIs. Has the Government made any study about the number
of NRIs in various States? Are they eligible voters who are there? Has the
Government made any effort or taken any steps to identify as to what type of
Identity Cards or what steps the Government is going to take when they come to
cast their franchise?

SHRI ASHWANI KUMAR : Madam, the question does not strictly arise out of
this Question. I will get the specific information with regard to the Identity Cards
for NRIs and will let the Member know. ... (Interruptions)

st fasrn =shaat ¢ #ed, § 1 U e go dred g . (Ed)

& WA ¢ Sl ©, 39 Yfed |
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SHRIMATI BIJOYA CHAKRAVARTY : Madam Speaker, my question is about
the bogus identity cards. It is a very important issue in North East, especially in

Assam. ¥ 3R & Rf&n goar arsd g1 37 Sd & & seiivel Argde fdha=n 8?2 Even

the hon. Home Minister, just a few months back, admitted that there are lots of
illegal migrants in the country, especially in Assam. In Kokrajhar District, we
have seen that because of these illegal migrants, there are lots of problems, and a
lot of violence is taking place in that part of the country. Identity cards have been
issued to them.

It has appeared in different papers and even in the hon. High Court of
Assam, they have admitted that voting rights have been given to those persons
who had come to Assam after crossing the border. They simply spend Rs. 10 to
Rs. 100 for that, and that is all. By spending that much amount, they cross the
border and get their names included in the voters list.

So, on this issue of giving identity cards, I want to know from the hon.
Minister whether they have been given identity cards and their names included in
the voters list at a random or whether the Government has identified the illegal
migrants and deleted their names from the voters list.

SHRI ASHWANI KUMAR: Madam, it is because of the special circumstances
enumerated by the hon. Member that the EPIC scheme has so far not been
implemented in Assam because it is a very complex situation there. The National
Register of Voters and the issue of illegal migrants, all these are making the issue
very, very complicated. That is why we have been unable to introduce the EPIC

system in Assam. That is the reason. ... (Interruptions)

it orer R : faseh guifeal o1 wRa @ AFRed < w 2. (@ragm)
SHRI ASHWANI KUMAR: The factual position as of today is what I have given

to you. ... (Interruptions)
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : This is a very serious
national issue. ... (Interruptions)

MADAM SPEAKER: Nothing will go on record.
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(Interruptions)” ...

D& AEIEA : HAT S, 3777 ey |
. ()

T HEGAT & 37T FAT AR HAGH A1 I= FArd @A <m? He is not able to hear what
you are trying to say.

... (Interruptions)
$ft R@ia g : 7eew, Ragee T8 & ... ()
TG WA 2 D! U T F T Fa # 39 W g 78 & whar 2

.. (o)

it PRI g9 : Aeca, I8 9 B U © 6 tAD. gET 9ed B ARR B gD ¢l 39D
Faed a8 g 5 Al @8t &1 FW ) 8 9adr 2 &R 89 I B 91 R @ Bl (F9E)
£ Torer g faeelt gadfedl o arer a1, (@gdr)
MADAM SPEAKER: I suppose it should be taken up in a discussion form. Today
is the last day, and I would not be able to take it up today as a discussion. But
later, in the next Session, we should take it up in a discussion form, if you send the
notice.

... (Interruptions)

* Not recorded.
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Q. 382)@
SHRI SURESH KUMAR SHETKAR : Hon. Madam Speaker, thank you very

much for giving me an opportunity to raise a supplementary in the House today on
the very important subject of sanitation campaign, which pertains to all of us.

It is a known fact that repeated efforts in the past did not yield the desired
results to achieve the goals of total sanitation despite spending crores of rupees
every year. There is a need to focus on members of the Self-Help Groups by
motivating them to spread awareness on the need to have toilets compulsorily. The
role of community leaders in all villages, educating them about hygiene and
sanitation should be increased vigorously.

MADAM SPEAKER: Please ask the question.

SHRI SURESH KUMAR SHETKAR : Though the Government is extending a
subsidy for the construction of toilets, many beneficiaries claim that it was not
sufficient to meet the cost. The villagers prefer to construct toilets and bathrooms
at a time, and the amount of subsidy being given by the Government is not
sufficient. This is also one of the reasons for villagers not having toilets. Emy
State Andhra Pradesh, per unit cost is Rs. 9,100. Out of Rs. 9,100, Rs. 4,600 is
given under Nirmal Bharat Abhiyan Programme.

3TEAET WEIGAT & 379 371 FaTel Yfo | fopar o warel Tuil?

SHRI SURESH KUMAR SHETKAR : Out of Rs. 4,600, Rs. 3,200 comes from
Government of India and the remaining Rs. 1,400 is given by the Government of
Andhra Pradesh. The remaining Rs. 4,500 is covered under the programme
MGNREGA Madam.

A& ABIGAT & 3 YT FATA YO

SHRI SURESH KUMAR SHETKAR: My supplementary question to hon.
Minister is to increase the cost of the toilets to at least Rs. 15,000 to 16,000. In my
view, then only NBA Programme will be 100 per cent successful.

SHRI JAIRAM RAMESH: The Nirmal Bharat Abhiyan Programme was launched

some months ago. We have increased the scale of assistance for constructing the


Suresh
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toilets from Rs. 3,500 to Rs. 10,000. It is an enormous increase in assistance for
building the toilets. About Rs. 3,200 is the cash assistance which is given from
the Centre, Rs. 1,400 is the contribution made by the State Government, Rs. 4,500
comes from convergence with Mahatma Gandhi NREGA and the beneficiary
household contributes Rs. 900.

Madam, I am glad to inform you that in the year 2012-2013, 39,000 Gram
Panchayats have been taken up under the Nirmal Bharat Abhiyan to make these
Gram Panchayats open defecation free. In the last 8 years, only 28,000 Gram
Panchayats have been made open defecation free. This year alone, 39,000 Gram
Panchayats were taken up. We have 2,50,000 Gram Panchayats in the country. At
the rate at which we are going, it will take a minimum of ten years to make all the
Gram Panchayats open defecation free. Our Government is committed to ensure
that this objective is achieved. I am pleased to inform the hon. Members that
Sikkim has become India’s first State to become open defecation free. In a couple
of days from now, Kerala will be the second State to become open defecation free.
By April, 2013, Himachal Pradesh will become India’s third State to become open
defecation free. Haryana, Maharashtra, Madhya Pradesh, have also embraced this
programme and I appeal for the cooperation of all hon. Members to make India
open defecation free. Over sixty per cent of women in India are still defecating in
the open. Nothing can be more shameful than this statistics.

& ABIGAT : GO AT BT

SHRI SURESH KUMAR SHETKAR: I have no supplementary question.
MADAM SPEAKER: Shri Dhruvanaraya Ji.

SHRI R. DHRUVANARAYANA : The Minister in his reply has given the
objectives of Nirmal Bharat Abhiyan. The Minister has taken a lot of interest and
he has taken effective steps in Nirmal Bharat Abhiyan.

Madam, in our country, we have a 122 crore population out of which 55 per

cent have no toilets. So, this affects the health as well as the development of our
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nation. In this connection, I would like to ask the Minister as to what is the
economic impact and implications of poor sanitation in India.
SHRI JAIRAM RAMESH: Madam, this is a very important question. The
sanitation is important, not just for hygiene, but now, we have enough medical
evidence to show a direct link between poor sanitation and malnutrition. The fact
is that almost 50 per cent of children in India still continue to be malnourished is a
direct consequence of poor sanitation and poor hygiene. So, there is an intimate
connection between malnutrition and sanitation and that is why, the Government is
giving the highest importance to sanitation. So, it is very important. It is not just
linked with privacy, dignity and security of women but it is also linked with
malnutrition and nutritional status of children. That is why, the sanitation
programme should be looked upon not just something on which people laugh at
but something which is very fundamental to the well-being of the people of our
country.
W. YYD ¢ fehE HEledl, H 9D HAYH W AEAG A SN A YOl dredl g b AR S
WIp AT &3 R 8, S &3 H qf qedilel & - STeldR 3R YqARYR| 9 QM1 dgditel &l =i
HT S U, 98 959 @RI B, R U% E9R F R & 9K 06 FANSS © 3R 98 Ul
frell AT & O o 181 €1 S A1 8, 98 W I a8 9 g Bl ool & d1% R A
url feper T8 ST B

e weredl, H v Hiewd  HA St § S @rean g fb o'l W3 a’e @l
WRT I 8 3R S8l T 89X ¥ X a1 BolR I TlNIss 8, o ol &1 99 A s TR
@ FiRat 8 @ § AR B @ T IR @@ W B W@ R JiFS a9 ' E fF 50 9 |
31 AT BT ST Ji¥he &1 M 21 H HA St § gu ared g P U9 & H U gw
fPd UpR BT oI § AR I I w7 AT IS TS B, o @il B ied A 9 |
T H uT fieeh d fAdgpa T ST 21 oWRT R I8 ke W U ¥ AT 21 R @
AT DT T AT AAT H S S A1fey, R 98 fHrerm?
MADAM SPEAKER: The question is not related.
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S SRIRTH A 37eeT WEIGAT, AT WG b1 qalel UASTel 3R Al © Hgyul F Hefer
2, ST U I T ¥ W T8 gl

2 dels PAR @ IALTE HeQ], H AUS HH F HAT S A gBT A b unir iR e
&, g8 @& fRIfT 9ga & oy 2. (agm)

e AR Vols PHAR Sfl, AT A¥E 9ol T & b I8 e smus! & 2

N o FUR : e wEIel, d FE F A B AUH A dATedl gl A AXH BT
Rl fe &

Jreaer wEIeA: Sich gl

3t i PUR : oTeNe HWEledl, H ofud HIemH W HAT Sff ¥ UB @ o7 fF g WRday #H
T 3R BN Sellhl H, WHHR W8l R W aiwdl g R srgegfea sifa siR s
ST & AN q9 ©, d8 DI RN 980 ST gl I JoAqa Jfaeng e eyl @
SHID Tg TS$h, U, Wodl, ATy, TRy AT fastelt & 919 &1, 9 9« dIoll Bl d8f
98 W@ gl I8 U WSl W WA g vl P 4R i H P wial Bl detae
fepan rar 8, # =rear § f6 QX ke § U qfKdl 1 g9 R Wl Usel g8l A YoAT
BT ST AT AR AT A I8AR BN | AT YD URT YT <l TSI 3D U 67

2 TR W e HEIGAT, H IAUD WeAH | A qe B g1 el g (P e
ARG AR IV ARG H U dErEd @ gRT A, Bl 2l SIS SR SRad urad
QAU H3Terd o ey & AMel S&d ol § A e & a1 9 [dadd d8ad §
genIce gfedmior BT =1f2V| 89 39a foly T o) 32 2| A 9e &1 S g9ima © fF

oe ATl H AT STl Bl B Y% 8, U8 ARBR D gl Tl AT 8| H el @edl §
5 & Rl H T STeT-3TeT WIS RRI3H & gRT Il S &l ©l o & e &
AR W YW HEATerd &, Sl B or] gl 89 et Bxd € b srer uia-w: Al § wed
gl ¥ WEEdl I Sl ANl 8, B D! bl add o fFaer g |
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£ IEd TIRW M reger HEQdT, § US AW W bl drsdl g b A WRa S
& 35T HEHA Bl IF@ IRUM T S-eX 3= oM & 2 I8 UM UEEd & WR W
AT ST & fARIYeR T H ¥ aTel Sl AN 8, I ARG ety & a8 Ao 6l E
SIfeR, aTeder S, # afuds HIemH | #31 Sft &7 S MBI HIAT A (6 AR ARAay Bl
S ARNfoles Wt 2, S9H werel &5 ff € ofk 9 &3 W 2| 98 STe-ore HRER
oo #, @l # A o 21 AERIN A AR BT B B © R faRvaR o a8 E,
Igl S8l AGRIN &, ITd! JeI-98! IRAT €, 9 U A1 U S8 W I9d ol 981 W 995 W®
TET & H g dTel Sl HYIAR 8, S UK SULIAS[eNel Wramerd & oy Sire € Sucter el
B 3R wwsl 6 iy Sie A1 Sude B8Rl § 1 S¥®! A%ls & oy it gfaer gl =y,
I8 gfAur 981 W I el Bl © IR S JoE A dCg &5 H Hy M vE@rdd g e
HIRA I &1 1 et e UM PR 8, S9& foy 9 a3 98 41 9 2

# e W W WREGR W, AN G S § I8 A1 G fF SE W 9 UD6R

[aY

% USSR wrETerd & oy gfaer Iy« 7 &, 98 W HRIMS Aared & Yo 3T
DA AN T, IAb (MY A oo <i1? Al HRYFIE SIS 3T WIDR B & dl
ffead w1 # ar I a7 @ dERd fid oM (RBR & fofg urF @ 9l € 9T 919 39

R TRAT 9 IR A=A Are?
S TR W e HeIQd, A WG P A 9gd 30T JId ol BT <& © B
PRl IR ABRTE, S AT § P YN dead) q9rae &, o Ha I & v vweng ot =81
P Fhd! B, Rifhp, d81 Afdaid AT g9 & forg SHiF 8l 2l I 919 99 gl sdifern
e wRT I H HRYEE Srarer &1 graE A A T B Uy d ween dredl § (b
AR IO 9RT # S 1WA @M €, 98 IHRIAD el @1 2] TE gAThl § BRI ereie
B B &, W AV SATHT H BART AT 1 AHRIAD el 8T o

afi-arfl dferrg, W WKl HTAT A AfRe W erddl 9HE @ gRI BRJel SR
T O ¥ § 3R H I7T-ofelil (oAl Bl Ag AAMR < @M g b o0 affrerrg o el
U | Afferrg W AfRSll qad |HE AT Afgell W WER B gR1 Sl SUSHICS CRiele
HIFH 9 ® 2 3R W @ e ff o @ € 98 Srem-ote dead! garat § off



MKG
Qn no. 382 & Shri anant geete cd. 


20.12.2012 23

AR B 9hdl ©l I8 B ¥ AT AT oMl & 3iR ARG, H # IRIG DT § b DIl gl
# ¥ Ty Bl
# AT e Dl gl A1Edl g b HERIG H HRIg-HRIg 28 BOAR UM Gl A

o

9500 UM UARA A

Al UM dER 99 gl § SR WA SN @ HERS, Sl Uh HE
HEIS HIDH &, T A U0 ol 2 3R FHe 4RT A A TsT 91 798RS &
ARTERH ¥ e <@l ©l... (@aEm)

3TeAE WEIGAT: AYD! a1 81 T | MY &1 FaTel DY Til? 31 Y Sy |

A aEa TRE W 7 S A S SaE QA 2, s A W Wl U d1d ©§ B a8l 9
Teh JUISTel AT G3lT &, Sl Rolde gaMm 8, O # Qa1 (e Ui Ao |.... (ae)

A srERm e § guia: W5 98 g didar S & 98 9a19 © @ g 3oy 3 D

USRI .. (Fagm)

SHRI BHARTRUHARI MAHTAB : Madam, goal of Nirmal Bharat Abhiyan is to
achieve 100 per cent access to sanitation for all rural households by 2022. This
milestone has been fixed after reconsidering the plan and proposal taking into
confidence different Departments of the respective Ministries. My question,
Madam, is with regard to convergence among rural drinking water supply, rural
sanitation, school education, women and child development. These are the four
Departments — there are other Departments and Ministries also — which go into
this. Keeping the girl child in view, keeping the primary education in view, will
the Government ensure convergence among these Departments and prepare a
model to implement and implement it as a pilot project, especially to provide
sanitation in primary schools to increase girl students in the primary schools?E

SHRI JAIRAM RAMESH: Madam Speaker, we are committed, to providing
adequate sanitation facilities in all schools, by March 2013, particularly as far as
girl students are concerned. We are also committed to providing toilets in all
anganwadi centres in about two years’ time. This is the commitment that we have

made, as part of the Nirmal Bharat Abhiyan.
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As far as convergence is concerned with water supply, we are taking those
gram panchayats which have piped water supply schemes and giving them priority
for making them open-defecation free.

SHRI ABDUL RAHMAN : Madam, nowadays, in the name of mineral drinking
water, several varieties of packages in the form of plastic bags, plastic bottles and
plastic cans are alarmingly coming into the open market. These varieties of
packages are looking very attractive with unbranded logo and in a colourful
manner. Due to the advertisement in the market, the people in the rural areas are
very much attracted by this kind of colourful and attractive logos on the packages,
particularly of plastic pouches; mostly people in the rural areas are consuming it,
whereas the water is found to be, on so many occasions, contaminated and
unhygienic. [ would like to ask the hon. Minister, through you Madam, what is the
mechanism that is adopted to find out the genuineness, the uniqueness and the
hygiene of such drinking water sold in the name of mineral drinking water?

SHRI JAIRAM RAMESH: Madam, in fact, it is a very important question, but it

1s not related to sanitation at all.
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(Q. 383)
SHRI PRATAP SINGH BAJWA : Thank you, Madam. Micro, small and medium

enterprises sector accounts for around 45 per cent of the manufacturing output; it
has 95 per cent of the industrial units and 40 per cent of the exports. This sector
also provides employment to almost six crore people and this is the second largest
source of employment after agriculture. The Government has come out with a
credit guarantee scheme, but the ground reality is that there is lack of awareness
among the bank officials as well as entrepreneurs about the collateral-free credit
available from Rs. 5 lakh to Rs.1 crore. Several instances have come to my notice,
especially in the border belt of Ferozpur, Amritsar and Gurudaspur, where the
banks were reluctant to lend loans to the small entrepreneurs without the surety or
mortgage. They are also facing other problems like the interest rate on the
borrowings, which increased from seven to 12 per cent within a year. The interest
rate was increased 11 times in one single year. They charge a new rate of interest
over the basic rate to the extent of four per cent, and the entrepreneurs are being
asked to bear other expenses like application fee, processing fee, inspection
charges, documentation charges and upfront charges, on term loans for the
purchase of machinery. When one combines all these charges, they are actually
paying between 15-16 per cent.

So, my question to the hon. Minister is this. Is the Ministry aware of these
problems being faced by the small entrepreneurs, which is stifling the growth of
this sector and if so, what are the steps that are being taken by this Ministry to
redress these problems and also, whether he has made any efforts to create
awareness among the various bank officials and the entrepreneurs about the credit
guarantee scheme? This is my question.

SHRI K.H. MUNIYAPPA: Madam Speaker, this Ministry of Agro and Rural
Industries and Ministry of Small Scale industries, in 2007, got amalgamated and
formed as micro, small and medium enterprises. The UPA Government started this

programme, putting together all the small scale industries and the agro-based
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industries. In 1925, Mahatma Gandhi started the cottage industries. Eis industry
was amalgamated to ensure employment generation and to increase the
entrepreneurs in both rural as well as urban areas. For this purpose, to create jobs,
the Government of India has spent more than Rs.10,333 crore in the Eleventh
Plan. In the Twelfth Plan nearly Rs.24,000 crore we are going to spend on this.
Under the Pradhan Mantri Employment Guarantee Programme in the 12" plan we
are creating 5 lakh entrepreneurs and thereby creating 40 lakh employment
opportunities for the educated unemployed youths.... (Interruptions) 1 am coming
to your Question.

Shri Pratap Singh has talked about Gurdaspur, Punjab. Punjab is one of the
States to which we have given importance. For the Pradhan Mantri Employment
Guarantee Programme, the flagship programme, we have allocated Rs.65 crore to
the State of Punjab. Particularly for the entrepreneurs special 103 banks, other
than the commercial banks, have been opened through MSME branches. We have
given employment to more than 26,000 people and created 3,107 units in Punjab.
The most important thing, which he has also mentioned, is the banking facility.
We are very much concerned about it. The State level lead bank is taking over
this responsibility. The Government of the State, the lead bank and my MSME
Department will sit together to sort out the problems of the entrepreneurs.

I may inform the hon. Member that Gurdaspur is a place where we have
advanced loan to 240 entrepreneurs. There is a little problem with the bank and
we are trying to sort it out. The Government of India, Finance Department, has
issued a circular. The RBI has also issued a circular and special instructions have
been given under which the banks have been appointed as the General Managers
for looking after the programmes under MSME. From 2008-09 onwards this
programme is showing a good progress. If the hon. Member has any specific
problem with a particular bank in a particular area, he may send a letter to me and

I will take care of it.
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SHRI PRATAP SINGH BAJWA : I am quite satisfied by the well-meaning
Minister. He 1s quite hard working and well-meaning. There are some other
specific problems with the small entrepreneurs in my State of Punjab. They are
facing issues like the margin money, entry tax and the need for comprehensive
training which he has already mentioned. In Punjab a small entrepreneur has to
pay an entry tax of around 4 per cent to 5 per cent the moment the raw material
procured by them enters the State. By the time they get refund it takes them
almost six month. It is an unnecessary burden on the small entrepreneurs. In case
of margin money they ask for 25 per cent.

So, my second supplementary to the well-meaning Minister is, given the
rising number of unemployed youth in the country, especially in a State like
Punjab where the level of unemployment is more than the national average — one
of the leading States of the country once — will the well-meaning hon. Minister
consider reducing this margin money cap from 25 per cent to 15 per cent,
introduce the comprehensive programme for the entrepreneurs and also coordinate
with the Ministry of Finance, this is most important because it does not generally
hear the Minister, to introduce GST at the earliest which will definitely inspire the
youth to set more number of small scale units and engage themselves in gainful
self-employment. E
SHRI K.H. MUNIYAPPA: For this purpose the Government has given to the
Scheduled Castes, Scheduled Tribes, minorities and ladies 35 per cent subsidy in
the margin money for rural areas. For loan up to Rs.25 lakh, the Government
extends surety for them. For general people it is 25 per cent in rural areas and 15
per cent in the urban areas In the infrastructure development (credit linked capital
subsidy scheme) the margin money is 15 per cent, for loans up to Rs.1 crore.
This is the programme which was started in 2000. Its progress is very good. The
only thing that I would like to inform the hon. Member is, as I have already said in
this twelfth plan we have allocated Rs.24,000 crore, almost double, to the

Employment related Programme. Out of this, about Rs.12,000 crore we are going
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to spend to create new young entrepreneurs and employment under different
schemes . We are trying to create 5 lakh entrepreneurs and 40 lakh people will get
jobs out of this. This is the programme that we have.

DR. RATNA DE : Thank you Madam. Micro, Small and Medium Enterprises
play a major role in the economic development of our country, more so, in our
industrial production. The Government on the other hand has been implementing
various schemes like Credit Guarantee Scheme, Cluster Development Programme
etc. which facilitate credit infrastructure, technological upgradation, marketing
skill development etc. I would like to know from the hon. Minister what
innovative measures have been taken to ensure that there is a considerable jump in
the sphere of skill development in the Micro, Small and Medium Enterprises in the
last three years.

SHRI K.H. MUNIYAPPA: Madam, skill development programme is one of the
most important areas where the MSME plays an important role. We first impart
proper training, select the beneficiaries and then advance loan as also the subsidy.
For this purpose the MSME Department first of all has started the training
programme. After the training only we are advancing them loan. All the details
are available which I will send to the Member. With regard to West Bengal,
details regarding the programmes, the number of people we have trained and the
number of entrepreneurs that are there, I will send to the hon. Member.

SHRI PREM DAS RALI : Thank you, Madam. I take this opportunity of thanking
the hon. Minister, Shri Jairam Ramesh, who said that Sikkim has become the first
Nirmal Rajya.

Madam, as has already been stated the MSME Sector plays a very vital role
in the economy of our country. I would like to ask the Minister through you that
when he has already stated in his answer that there is going to be a massive
allocation in the Twelfth Plan, whether any report has been made to ascertain the

kind of problems that the mountain and hill States, especially the North-Eastern
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States, are facing in this particular sector; if so, what measures is he taking to
ameliorate those. E

SHRI K.H. MUNIYAPPA: Madam Speaker, as far as North-Eastern States
including Assam, Meghalaya, Sikkim, Manipur, Mizoram, Nagaland as also
Jammu and Kashmir (hilly and border areas)are concerned, we have given a
special thrust irrespective of caste or community and 35 per cent subsidy is
givenin rural areas. A special allocation is also given for the development of the
industries for this particular area.

SHRI K. JAYAPRAKASH HEGDE : Madam, I would like to ask the Minister
what are the facilities and incentives given to the new entrepreneurs who want to
get involved in self-employment. Which is the nodal agency through whom the
Government helps the entrepreneurs for marketing and to participate in the
exhibitions?

SHRI K.H. MUNIYAPPA: The exhibitions for buy and sell are organized not
only at the national level but also at the international level. We are generally
giving more than 75 to 95 per cent of the subsidy to install stalls in the national
level exhibition as also at the international level. Around 50 to 95 per cent subsidy
is given under different schemes for encouraging the industries at the national and
international level. Now the rebate has been changed into marketing development
assistance. It is a continuous process and whatever products are produced by the
and Khadi and Village Industries, they will get 20 per cent of the total value
incentive to the entrepreneurs. In this regard, MSME will take care of all these
things. I may inform the hon. Member, Shri Hegde, that Coir Board and Khadi
and Village industries are given priority. These two organizations are
participating in the national and international exhibitions. They are given
incentive to buy and sell their products which have been produced in the whole

year. We are giving 20 per cent incentive to sell in the market.
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(Q.384)
MADAM SPEAKER: Shri Zafar Ali Naqvi — Not present.

SHRI A.K.S. VIJAYAN: Madam Speaker, the PURA scheme was approved in
January 2010 and out of nine pilot projects, only two pilot projects were launched
in February, 2012 and remaining seven projects are at various stages of approval.
This inordinate delay defeated the very purpose of the Scheme.
SHRI JAIRAM RAMESH: Madam, it is true that out of the first set of nine
projects, only two projects — one in Mallapuram and other one in Thrissur in
Kerala — have actually taken off and other projects in Andhra Pradesh, Uttrakhand,
Rajasthan, Maharashtra and Puducherry have yet to be finalized. There are a
number of reasons why there has been this delay. The most important of them is
that the structure of the new PURA project is based on public-private partnership.
We have to bring the Gram Panchayat into the centre of the concession agreement
that 1s signed and this has taken some time. Meanwhile, we have announced a
completely revamped PURA and we have got very good response from the State
Governments. 1 am hopeful that in the next three to four months, the PURA
scheme will actually see the light of the day on a much larger scale.

Madam, I want to inform the hon. House that &AM JoFT § AT SAThT &
forg aremg € wed semet @ fow Aom] € WS g qwec € S T wmio g iR A
7l €, 9% fou @8 fagy Ao € gl ’Gﬁ%’, I gaEe! ® fau 8 9= 9Mm
daEEl @ fg g, S T T A ST Wddt § IR T WE A ST daddt gl e a8
g gol 8, ST fou @8 QR o W gl # SHiE el § [P STl AR "E W
3Tl AT H YR A B

SHRI A.K.S. VIJAYAN :I would like to know whether any project for Tamil
Nadu is in the pipeline or not. If yes, the details thereof and if not, the reasons
therefor.

SHRI JAIRAM RAMESH: I have been personally pursuing with the Tamil Nadu

Government because I believe the Tamil Nadu State is one of the States which has
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a large number of what are called census towns, the towns which are neither rural
nor they can be classified as urban as I said the trishanku type of census towns. 1|
have personally pursued this matter with the State Government. I have spoken to
the Chief Secretary. I have written to the Chief Minister and I am hopeful that in
the next couple of months, we will get some proposals from the Tamil Nadu
Government. As and when the proposals will come, we will certainly examine
them and give them the clearance expeditiously.

MADAM SPEAKER: Shri Ashok Argal — Not present.
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(Q.385)
MADAM SPEAKER: Shri N.S.V. Chitthan — Not present.

SHRI SANJAY BHOI : Madam, I would like to first congratulate the Minister for
introducing the concept of installing the bio-toilets in the trains of the Indian
Railways.

The Hon. Minister has replied that this will be done in a phased manner.
So, I would like to know from the Minister how many phases are there and what is
the criteria of Phase-I and Phase-II and whether it will be taken up State-wise or
there are some special trains.
SHRI PAWAN KUMAR BANSAL: Madam, I would like to tell the hon.
Member that the process has just begun. In the last two years, we have covered
nine trains so far. Nine trains have been provided the bio-toilets and our desire is
to complete the entire process as early as possible. There are over 45000 coaches
on various trains in the country and that would involve a retrofitment . The
retrofitment costs five times more than the original cost of fitting it on new
coaches/trains. The approximate cost will be about Rs.6750 crore for retrofitting
of the bio-toilets in all the trains. But more important is the availability of bio-
toilets, tanks and bacteria.. There are not many vendors. DRDO with whom we
have entered into an MoU is working on bacteria supply and they have approved
some of the vendors. There are certain concerns because it is a highly technical
thing. It may sound a small matter like providing of bio-toilets but fitting on the
trains which are already running means an immense and deep exercise because the
chassis cannot be overturned.- You have to cut a part of it and then install the
biotoilets . So, it is not actually phases and I have said that we have begun the
process and we would like to complete it as early as possible. But if [ were to give
a date, by the year 2016-17 all the new coaches rolled out in the country will have
bio-toilets and by the year 2021-22, all in the service coaches in the country will

have bio-toilets.
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SHRI SANJAY BHOI : Madam, as the hon. Minister has just said that the Indian
Railways is collaborating with DRDO, I would like to know whether any foreign
vendors are also invited to take up this job.

SHRI PAWAN KUMAR BANSAL: Madam, they would not be precluded and
that is subject to the investment rules but that is not really our concern as such.
Presently some vendors have evinced some interest and it will all depend on how
many of them will come forward and whether they fulfill the conditions and
whether they will be able to establish here. But certainly the facilities will have to
be established in the country here.
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(Q.No.386)
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12.00 hrs
PAPERS LAID ON THE TABLE
MADAM SPEAKER: The House will now take up Papers to be laid on the Table
of the House.
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): Madam, on behalf of Shri Ghulam
Nabi Azad, I beg to lay:
() @ A copy of the Annual Report (Hindi and English versions) of the
Lala Ram Sarup Institute of Tuberculosis and Respiratory Diseases, New Delhi,
for the year 2011-2012, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Lala Ram Sarup Institute of
Tuberculosis and Respiratory Diseases, New Delhi, for the year
2011-2012.
(Placed in Library. See No. LT 8232/15/12)
(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Dental Council of India, New Delhi, for the year 2011-2012, alongwith Audited
Accounts.
(1i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Dental Council of India, New
Delhi, for the year 2011-2012.
(Placed in Library. See No. LT 8233/15/12)

3) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Health and Family Welfare, New Delhi, for the year 2011-
2012.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the
National Institute of Health and Family Welfare, New Delhi, for the year 2011-
2012, together with Audit Report thereon.
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(i11)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Health and
Family Welfare, New Delhi, for the year 2011-2012.

(Placed in Library. See No. LT 8234/15/12)

4 @ A copy of the Annual Report (Hindi and English versions) of the
Indian Pharmacopoeia Commission, Ghaziabad, for the year 2011-2012,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Pharmacopoeia
Commission, Ghaziabad, for the year 2011-2012.

(Placed in Library. See No. LT 8235/15/12)

A copy of the Cigarettes and other Tobacco Products (Packaging and Labelling)
Amendment Rules, 2012 (Hindi and English versions) published in Notification
No. G.S.R. 724(E) in Gazette of India dated 27™ September, 2012 under Section
31 of the Cigarettes and other Tobacco Products (Prohibition of Advertisement
and Regulation of Trade and Commerce, Production, Supply and Distribution)
Act, 2003.

(Placed in Library. See No. LT 8236/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Madam, on behalf of
Shri Anand Sharma, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(a) (1) Review by the Government of the working of the Cotton Corporation of
India Limited, Mumbai, for the year 2011-2012.
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(i1) Annual Report of the Cotton Corporation of India Limited, Mumbai, for the
year 2011-2012, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library. See No. LT 8237/15/12)

(b) (i) Review by the Government of the working of the National Textile
Corporation Limited, New Delhi, for the year 2011-2012.

(i1) Annual Report of the National Textile Corporation Limited, New Delhi, for
the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8238/15/12)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the South
India Textile Research Association, Coimbatore, for the year 2011-2012,
alongwith Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the South India Textile Research Association, Coimbatore, for the year
2011-2012.

(Placed in Library. See No. LT 8239/15/12)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the Bombay
Textile Research Association, Mumbai, for the year 2011-2012, alongwith
Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Bombay Textile Research Association, Mumbai, for the year 2011-
2012.

(Placed in Library. See No. LT 8240/15/12)
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(4) (1) A copy of the Annual Report (Hindi and English versions) of the Northern
India Textile Research Association, Ghaziabad, for the year 2011-2012, alongwith
Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Northern India Textile Research Association, Ghaziabad, for the
year 2011-2012.

(Placed in Library. See No. LT 8241/15/12)

(5) (1) A copy of the Annual Report (Hindi and English versions) of the
Ahmedabad Textile Research Association, Ahmedabad, for the year 2011-2012,
alongwith Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Ahmedabad Textile Research Association, Ahmedabad, for the
year 2011-2012.

(Placed in Library. See No. LT 8242/15/12)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF

NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY

OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):

Madam, on behalf of Shri G.K.Vasan, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Central Inland Water
Transport Corporation Limited, Kolkata, for the year 2011-2012.

(1))  Annual Report of the Central Inland Water Transport Corporation Limited,
Kolkata, for the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8243/15/12)
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(2) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Maritime University, Chennai, for the year 2011-2012.
(i1) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Maritime University, Chennai, for the year 2011-2012, together with Audit Report
thereon.
(ii1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Maritime University, Chennai, for the year 2011-
2012.
(Placed in Library. See No. LT 8244/15/12)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the Calcutta

Dock Labour Board, Kolkata, for the year 2011-2012, alongwith Audited

Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of the

working of the Calcutta Dock Labour Board, Kolkata, for the year 2011-2012.
(Placed in Library. See No. LT 8245/15/12)

(4) A copy of the Notification No. G.S.R. 725(E) (Hindi and English
versions) published in Gazette of India dated 27" September, 2012
approving with modification the New Mangalore Port Trust (Licensing
of Stevedores) Regulation, 2009 under sub-section (4) of Section 124
of the Major Port Trusts Act, 1963.

(Placed in Library. See No. LT 8246/15/12)

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): Madam, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
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(a) (1) Statement regarding Review by the Government of the working of the

Hindustan Paper Corporation Limited, Delhi, for the year 2011-2012.

(i1) Annual Report of the Hindustan Paper Corporation Limited, Delhi, for the year
2011-2012, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library. See No. LT 8247/15/12)

(b) (i) Statement regarding Review by the Government of the working of the HMT
Limited, Bangalore, for the year 2011-2012.

(i1)) Annual Report of the HMT Limited, Bangalore, for the year 2011-2012,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library. See No. LT 8248/15/12)

(c) (1) Statement regarding Review by the Government of the working of the
Bharat Pumps and Compressors Limited, Allahabad, for the year 2011-2012.

(i1) Annual Report of the Bharat Pumps and Compressors Limited, Allahabad, for
the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8249/15/12)

(d) (1) Statement regarding Review by the Government of the working of the
Bharat Bhari Udyog Nigam Limited, Kolkata, for the year 2011-2012.

(i) Annual Report of the Bharat Bhari Udyog Nigam Limited, Kolkata, for the
year 2011-2012, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library. See No. LT 8250/15/12)
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(e) (1) Statement regarding Review by the Government of the working of the
Hindustan Cables Limited, Kolkata, for the year 2011-2012.

(i1) Annual Report of the Hindustan Cables Limited, Kolkata, for the year 2011-
2012, alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library. See No. LT 8251/15/12)

(f) (1) Statement regarding Review by the Government of the working of the
Engineering Projects (India) Limited, New Delhi, for the year 2011-2012.

(i1) Annual Report of the Engineering Projects (India) Limited, New Delhi, for the
year 2011-2012, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library. See No. LT 8252/15/12)

(g) (1) Statement regarding Review by the Government of the working of the
Bharat Heavy FElectricals Limited, New Delhi, for the year 2011-2012.

(i1) Annual Report of the Bharat Heavy Electricals Limited, New Delhi, for the
year 2011-2012, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library. See No. LT 8253/15/12)

(h) (1) Statement regarding Review by the Government of the working of the
Andrew Yule and Company Limited, Kolkata, for the year 2011-2012.

(i1) Annual Report of the Andrew Yule and Company Limited, Kolkata, for the
year 2011-2012, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library. See No. LT 8254/15/12)
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(1) (1) Statement regarding Review by the Government of the working of the
Hindustan Salts Limited, Jaipur, for the year 2011-2012.

(i1) Annual Report of the Hindustan Salts Limited, Jaipur, for the year 2011-2012,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library. See No. LT 8255/15/12)

() (1) Statement regarding Review by the Government of the working of the
Heavy Engineering Corporation Limited, Ranchi, for the year 2011-2012.

(i1) Annual Report of the Heavy Engineering Corporation Limited, Ranchi, for the
year 2011-2012, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library. See No. LT 8256/15/12)

(k) (1) Statement regarding Review by the Government of the working of the Tyre
Corporation of India Limited, Kolkata, for the year 2011-2012.

(11) Annual Report of the Tyre Corporation of India Limited, Kolkata, for the year
2011-2012, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library. See No. LT 8257/15/12)

(I) (1) Statement regarding Review by the Government of the working of the
Scooters India Limited, Lucknow, for the year 2011-2012.

(i1) Annual Report of the Scooters India Limited, Lucknow, for the year 2011-
2012, alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library. See No. LT 8258/15/12)
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(m) (i) Statement regarding Review by the Government of the working of the
Cement Corporation of India Limited, New Delhi, for the year 2011-2012.

(i1) Annual Report of the Cement Corporation of India Limited, New Delhi, for
the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8259/15/12)

(n) (1) Statement regarding Review by the Government of the working of the
National Bicycle Corporation of India Limited, Mumbai, for the year 2011-2012.
(i1) Annual Report of the National Bicycle Corporation of India Limited, Mumbai,
for the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8260/15/12)

(2) (1) Statement regarding A copy of the Annual Report (Hindi and English
versions) of the Automotive Research Association of India, Pune, for the year
2011-2012, alongwith Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Automotive Research Association of India, Pune, for the year
2011-2012.

(Placed in Library. See No. LT 8261/15/12)

MADAM SPEAKER: Smt. Ranee Narah -- Not present.

THE MINISTER OF URBAN DEVELOPMENT (SHRI KAMAL NATH):
Madam, on behalf of Shri Beni Prasad Verma, I beg to lay on the Table a copy of
the Report (Hindi and English versions) of the Comptroller and Auditor General of
India-Union Government (No. 20 of 2012-13) (Performance Audit)-Production
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and Sale of Iron Ore by NMDC Limited, for the year ended March, 2012 under
Article 151(1) of the Constitution.
(Placed in Library. See No. LT 8263/15/12)

THE MINISTER OF RURAL DEVELOPMENT AND MINISTER OF
DRINKING WATER AND SANITATION (SHRI JAIRAM RAMESH): Madam,
I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the
National Rural Roads Development Agency, New Delhi, for the year 2011-2012,
alongwith Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Rural Roads Development Agency,
New Delhi, for the year 2011-2012.
(Placed in Library. See No. LT 8264/15/12)
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI AJAY MAKEN): Madam, I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the
Building Materials and Technology Promotion Council, New Delhi, for the year
2011-2012, alongwith Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government
of the working of the Building Materials and Technology Promotion

Council, New Delhi, for the year 2011-2012.
(Placed in Library. See No. LT 8265/15/12)
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THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): Madam, I beg to lay on the
Table:-

(1) () A copy of the Annual Report (Hindi and English versions) of the
National Commission for Women, New Delhi, for the year 2010-2011.

(i1) A copy of the Action Taken Report (Hindi and English versions) on
the recommendations contained in the Annual Report of the National
Commission for Women, New Delhi, for the year 2010-2011.

(i11)A copy of the Review (Hindi and English versions) by the Government of the
working of the National Commission for Women, New Delhi, for the year 2010-
2011.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library. See No. LT 8266/15/12)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Central Social Welfare Board, New Delhi, for the year 2011-2012, alongwith
Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Social Welfare Board,
New Delhi, for the year 2011-2012.
(Placed in Library. See No. LT 8267/15/12)

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, I beg to
lay on the Table a copy each of the following papers (Hindi and English versions)
under sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Hindustan Vegetable
Oils Corporation Limited, New Delhi, for the year 2011-2012.



(1)
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(2)  Annual Report of the Hindustan Vegetable Oils Corporation Limited,
New Delhi, for the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8268/15/12)

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND

PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):

Madam, I beg to lay on the Table:-

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(a) (1) Statement regarding Review by the Government of the working

of the Hindustan Organic Chemicals Limited, Mumbai, for the year 2011-2012.

(i1) Annual Report of the Hindustan Organic Chemicals Limited,

Mumbai, for the year 2011-2012, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8269/15/12)

(b) (1) Statement regarding Review by the Government of the working
of the Madras Fertilizers Limited, Chennai, for the year 2011-2012.
(11) Annual Report of the Madras Fertilizers Limited, Chennai, for

the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8270/15/12)

(©) (1) Review by the Government of the working of the Hindustan
Insecticides Limited, New Delhi, for the year 2011-2012.
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(i1) Annual Report of the Hindustan Insecticides Limited, New
Delhi, for the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8271/15/12)

(d) (1) Review by the Government of the working of the Rashtriya
Chemicals and Fertilizers Limited, Mumbai, for the year 2011-2012.
(i1) Annual Report of the Rashtriya Chemicals and Fertilizers
Limited, Mumbai, for the year 2011-2012, alongwith Audited
Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library. See No. LT 8272/15/12)

(e) (1) Statement regarding Review by the Government of the working
of the Brahmaputra Valley Fertilizer Corporation Limited, Dibrugarh, for the year
2011-2012.

(11) Annual Report of the Brahmaputra Valley Fertilizer
Corporation Limited, Dibrugarh, for the year 2011-2012,
alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library. See No. LT 8273/15/12)

() (1) Review by the Government of the working of the Indian Drugs
and Pharmaceuticals Limited, Jaipur, for the year 2009-2010.
(i1) Annual Report of the Indian Drugs and Pharmaceuticals
Limited, Jaipur, for the year 2009-2010, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at Item No. (f) of (1) above.
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(Placed in Library. See No. LT 8274/15/12)

3) (1) A copy of the Annual Report (Hindi and English versions) of
the Indian Statistical Institute, Kolkata, for the year 2011-2012, alongwith Audited
Accounts.
(i1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Statistical Institute,
Kolkata, for the year 2011-2012.
(Placed in Library. See No. LT 8275/15/12)
(4) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Hindustan
Antibiotics Limited for the year 2011-2012 within the stipulated period of nine
months after the close of the accounting year.

(Placed in Library. See No. LT 8276/15/12)

(3) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Bengal
Chemicals Limited for the year 2011-2012 within the stipulated period
of nine months after the close of the accounting year.

(Placed in Library. See No. LT 8277/15/12)

(4) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Rajasthan
Drugs and Pharmaceuticals Limited for the year 2011-2012 within the
stipulated period of nine months after the close of the accounting year.

(Placed in Library. See No. LT 8278/15/12)

(7) A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-
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(1) Review by the Government of the working of the Karnataka
Antibiotics and Pharmaceuticals Limited, Bangalore, for the year 2011-2012.
(11) Annual Report of the Karnataka Antibiotics and Pharmaceuticals
Limited, Bangalore, for the year 2011-2012, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library. See No. LT 8279/15/12)

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): Madam, I beg to lay on the
Table:-
(1) A copy of Notification No. S.O. 2303(E) (Hindi and
English versions) published in Gazette of India dated 26"
September, 2012, keeping in abeyance the Notification
No. S.0. 1519(E) dated 23" August, 2007 for a period of
six month ie. upto 31 March, 2013 or until issue of
further notification by the Ministry of Health and Family
Welfare regarding regulation of GM processed foods by
the Food Safety and Standards Authority, whichever is
earlier under the Environment (Protection) Act, 1986.

(Placed in Library. See No. LT 8280/15/12)

(2) A copy each of the following Notifications (Hindi and English versions) under
sub-section (3) of Section 63 of the Water (Prevention and Control of Pollution)
Act, 1974:-

(1) The Central Pollution Control Board (Member-Secretary, Terms and
Conditions of Service and Recruitment) Rules, 2012 published in
Notification No. G.S.R. 840(E) in Gazette of India dated 22™
November, 2012.
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(i1) The Central Pollution Control Board (Qualifications and other Terms and
Conditions of Service of Chairman) (Amendment) Rules, 2012
published in Notification No. G.S.R. 860(E) in Gazette of India dated
30 November, 2012.

(Placed in Library. See No. LT 8281/15/12)

(3)A copy of the Environment (Protection) Fourth Amendment Rules, 2012

(Hindi and English versions) published in Notification No. G.S.R. 820(E) in

Gazette of India dated 9™ November, 2012 under Section 26 of the Environment
(Protection) Act, 1986.

(Placed in Library. See No. LT 8282/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): Madam, I beg to lay on the
Table:-
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(a) (1) Review by the Government of the working of the Power Grid Corporation
of India Limited, New Delhi, for the year 2011-2012.
(i1))Annual Report of the Power Grid Corporation of India Limited, New Delhi,
for the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8283/15/12)

(b) (1) Review by the Government of the working of the NTPC Limited, New
Delhi, for the year 2011-2012.

(11) Annual Report of the NTPC Limited, New Delhi, for the year 2011-2012,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library. See No. LT 8284/15/12)
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(c) (1) Review by the Government of the working of the THDC India Limited,
Rishikesh, for the year 2011-2012.

(i) Annual Report of the THDC India Limited, Rishikesh, for the year 2011-
2012, alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library. See No. LT 8285/15/12)

(2) A copy each of the following Notifications (Hindi and English versions)
issued under Section 59 of the Damodar Valley Corporation Act, 1948:-

(1) The Damodar Valley Corporation (Amendment) Rules, 2012
published in Notification No. G.S.R. 121(E) in Gazette of India
dated 7™ March, 2012.
(1))  The Damodar Valley Corporation (Second Amendment) Rules, 2012
published in Notification No. G.S.R. 265(E) in Gazette of India
dated 30™ March, 2012.
(3) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library. See No. LT 8286/15/12)

(4) A copy of the Bureau of Energy Efficiency Appointment and Terms and
Conditions of Service of Deputy Director General (NMEEE) Rules, 2012 (Hindi
and English versions) published in Notification No. G.S.R. 780(E) in Gazette of
India dated 22" October, 2012 under sub-section (1) of Section 59 of the Energy
Conservation Act, 2001.

(Placed in Library. See No. LT 8287/15/12)

(5) A copy each of the following Notifications (Hindi and English versions) under
Section 179 of the Electricity Act, 2003:-
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(1) The Central Electricity Regulatory Commission (Procedure, Terms and
Conditions for grant of trading licence and other related matters)
(First Amendment) Regulations, 2012 published in Notification No.
L-7/143/158/2012-CERC published in Gazette of India dated 11"
October, 2012.

(i1) The Central Electricity Regulatory Commission (Standards of Performance
of inter-State transmission licensees) Regulations, 2012 published in
Notification No. L-1/67/2012-CERC published in Gazette of India
dated 21% September, 2012.

(111) Notification No. L-1/94/CERC/2011-Pt. published in Gazette of
India dated 11™ October, 2012, containing corrigendum to the

Notification No. L-1/94/CERC/2011 dated 6™ February, 2012.

(Placed in Library. See No. LT 8288/15/12)
THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIYAPPA): Madam, I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of
the Credit Guarantee Fund Trust for Micro and Small Enterprises, Mumbai, for
the year 2011-2012, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Credit Guarantee Fund Trust for Micro and
Small Enterprises, Mumbai, for the year 2011-2012.
(Placed in Library. See No. LT 8289/15/12)

(2) (i) A copy of the Annual Report (Hindi and English versions) of
the Indian Institute of Entrepreneurship, Guwahati, for the year 2011-2012,
alongwith Audited Accounts.
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(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Institute of
Entrepreneurship, Guwahati, for the year 2011-2012.

(Placed in Library. See No. LT 8290/15/12)

3) (i) A copy of the Annual Report (Hindi and English versions) of
the National Institute for Micro, Small and Medium Enterprises, Hyderabad, for

the year 2011-2012, alongwith Audited Accounts.
(1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute for Micro,
Small and Medium Enterprises, Hyderabad, for the year 2011-

2012.

(Placed in Library. See No. LT 8291/15/12)

(4) (1) A copy of the Annual Report (Hindi and English versions) of
the National Institute for Entrepreneurship and Small Business Development,
Noida, for the year 2011-2012, alongwith Audited Accounts.

(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute for
Entrepreneurship and Small Business Development, Noida, for
the year 2011-2012.

(Placed in Library. See No. LT 8292/15/12)

(%) (1) A copy of the Annual Report (Hindi and English versions) of
the Khadi and Village Industries Commission, Mumbeai, for the year 2011-2012,
alongwith Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Khadi and Village Industries
Commission, Mumbiai, for the year 2011-2012.

(Placed in Library. See No. LT 8293/15/12)
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BANE A AT & AT 731 (37 GRF qere): # F=falRed o3 991 ved W @@ g
(1) dfia <@ wrfieRr srfafem, 2008 @ oRT 79 @I SUIRT (3) & 3favd
frrfoaT siftrgeamelt ® ve-ue uftr (R qer sReh wwaww) -
(vep) i STl ArMeRT (GERT Senes) @, 2012 1 14 RAawR, 2012 &
B WRA & Ao9A H JEREET . ALHL. 692 (3) H USRI gU Al
@) T TR arierRt (FFeE iR faeed) fraw, 2012 S 10 IS, 2012
B WRA ® J99F H JERgET . A P1LA.550 (31) H Th1a Y o

(2) Swa (1) B A W.(Q) H SfedtRad g3 B FH yed W @ H gU fAcde &

HROT SR arelt faavur (= dorm 3RSl vahv) |

(Placed in Library. See No. LT 8294/15/12)

(3) @umt MfAfFRM, 1956 @ gRT 642 W [UYRT (3) b I fHfaRad
A3l B! Ueb-Ueh Ui (B e 3ol dwheu) -
(Th) BUN (BT ARBR )M TR iR yoF (Fenes) @, 2012 S 21
AR, 2012 & 9RA & AT H AR WA ALHLA. 705 (31) H
TSI §U & T fORP 8 SfeR[ER, 2012 I SMERIE . WALP1.M.750
(a1) 1 gigua fear gor 2|

@) U (denes) fafRE, 2012 S 15 fRER, 2012 & HRA & JIOAH H
FfegE=T = ALELE. 763 (31) H THIRG §Y I

(fF) P1.37M.2345 (3F) S 1 FRER, 2012 B ARAD Ao H FHIAT 3 AT
oI gRT 17 a9, 1957 & ARG HATeh1.f.31.355 (31) H wiaa
BNIGER A

(Placed in Library. See No. LT 8295 /15/12)
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Madam, I beg to lay:

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(a) (1) Review by the Government of the working of the State Trading
Corporation of India Limited, New Delhi, for the year 2011-2012.

(i1) Annual Report of the State Trading Corporation of India Limited, New Delhi,
for the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8296/15/12)

(b) (1) Review by the Government of the working of the MMTC Limited, New
Delhi, for the year 2011-2012.

(i1) Annual Report of the MMTC Limited, New Delhi, for the year 2011-2012,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library. See No. LT 8297/15/12)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Agricultural and Processed Food Products Export Development Authority, New
Delhi, for the year 2011-2012.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the

Agricultural and Processed Food Products Export Development Authority, New

Delhi, for the year 2011-2012, together with Audit Report thereon.

(ii1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Agricultural and Processed Food Products Export
Development Authority, New Delhi, for the year 2011-2012.

(Placed in Library. See No. LT 8298/15/12)
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(3) (1) A copy of the Annual Report (Hindi and English versions) of the India
Trade Promotion Organisation, New Delhi, for the year 2011-2012, alongwith
Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the India Trade Promotion Organisation, New Delhi, for the year 2011-
2012.

(Placed in Library. See No. LT 8299/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Madam, I, on behalf of Shri Namo Narain Meena, beg to
lay on the Table a copy each of the following papers (Hindi and English versions)
under Article 151(1) of the Constitution:-
(1) Report of the Comptroller and Auditor General of India-Union Government
(Railways) (No. 21 of 2012-13)- for the year ended March, 2011.
(Placed in Library. See No. LT 8300/15/12)

(2) Report of the Comptroller and Auditor General of India-Union Government
(Railways) (No. 19 of 2012-13)- for the year ended March, 2012.
(Placed in Library. See No. LT 8301/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Madam, I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Institute of Economic Growth, Delhi, for the year 2011-2012.
(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute of Economic
Growth, Delhi, for the year 2011-2012.
(Placed in Library. See No. LT 8302/15/12)
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(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (7) of Section 9A of the Customs Tariff Act, 1975 :-

(1) G.S.R.847(E) published in Gazette of India dated 26™ November,
2012 together with an explanatory memorandum seeking to levy
definitive anti-dumping duty on imports of Caustic Soda, originating
in or exported from the Saudi Arabia, Iran, Japan and United States
of America and imported into India, for a period of five years.

(i1) G.S.R.855(E) published in Gazette of India dated 29" November,
2012 together with an explanatory memorandum seeking to levy
definitive anti-dumping duty on imports of ‘Ceftriaxone Sodium
Sterile’, originating in, or exported from People’s Republic of
China for a further period of one year i.e. upto and inclusive of 28"
November, 2013, pending outcome of sunset review investigations
being conducted by the Directorate General of Anti-dumping and
Allied duties.

(111) G.S.R.874(E) published in Gazette of India dated 3™ December,
2012 together with an explanatory memorandum seeking to impose
anti-dumping Duty on the imports of Digital Offset Printing Plates,

originating in or exported from China PR for a period of five years.

(Placed in Library. See No. LT 8303/15/12)

(3) A copy of the Fiscal Responsibility and Budget Management

(Amendment) Rules, 2012 (Hindi and English versions) published in

Notification No. G.S.R. 670(E) in Gazette of India dated 6"

September, 2012 under the Fiscal Responsibility and Budget
Management Act, 2003.

(Placed in Library. See No. LT 8304/15/12)
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): Madam, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the National Backward Classes
Finance and Development Corporation, New Delhi, for the year 2011-2012.

(i1) Annual Report of the National Backward Classes Finance and Development
Corporation, New Delhi, for the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8305/15/12)

(2) A copy each of the following Papers (Hindi and English versions):-

(1) Annual Report of the National Commission for Backward Classes, New Delhi,
for the year 2008-2009.

(i) Memorandum of Action Taken on the Annual Report of the National
Commission for Backward Classes, New Delhi, for the year 2008-2009.
(3)Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (2) above.

(Placed in Library. See No. LT 8306/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): Madam, I beg to to lay on the Table a
copy of the Statement (Hindi and English versions) explaining reasons for not
laying the Annual Reports and Audited Accounts of the following 20 institutions
for the year 2011-2012 within the stipulated period of nine months after the close

of the accounting year, mentioned therein:-
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S.No. Name of the Institutions Accounting year(s)

[S—

. National Institute of Naturopathy, Pune 2011-12

CNCI, Kolkata 2011-12

. Institute of Post Graduate Teaching & Research in
Ayurveda, Jamnagar 2011-12

4. Rashtriya Ayurved Vidyapeeth, New Delhi 2011-12

5. Indian Council of Medical Research, New Delhi 2011-

W

12

6. AIDS Prevention and Control Project (APAC), Chennai

2011-12

7. National Institute of Homoeopathy, Kolkata 2011-12

8. Indian Red Cross Society, New Delhi 2011-12

9. JIPMER, Puducherry 2011-12

10. Medical Council of India, Delhi 2011-12

11. Central Council for Research in Ayurvedic & Siddha, New
Delhi 2011-12

12. Central Council for Research in Unani Medicine, New
Delhi 2011-12

13. National Population Stabilization Fund 2011-12
14. All India Institute of Medical Sciences, New Delhi  2011-
12
15. Central Council of Homoeopathy, New Delhi 2011-12
16.Indian Medicines Pharmaceutical Corporation Ltd., Mohan
2011-12
17. Central Council for Research in Yoga and Naturopathy
(CCRYN), New Delhi 2011-12
18. Central Council for Research in Homoeopathy, New Delhi
2011-12
19. Central Council of India Medicine, New Delhi 2011-12
20. Morarji Desai National Institute of Yoga, New Delhi2011-
12

(Placed in Library. See No. LT 8307/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
ADHIR CHOWDHURY): Madam, I beg to lay on the Table a copy each of the
following papers (Hindi and English versions) under sub-section (1) of Section

619A of the Companies Act, 1956:-
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(1 @ Review by the Government of the working of the Indian Railway
Catering and Tourism Corporation Limited, New Delhi, for the year 2011-2012.
(i)  Annual Report of the Indian Railway Catering and Tourism
Corporation Limited, New Delhi, for the year 2011-2012, alongwith
Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library. See No. LT 8308/15/12)

(2) (1) Review by the Government of the working of the IRCON
International Limited, New Delhi, for the year 2011-2012.
(i1))  Annual Report of the IRCON International Limited, New Delhi, for
the year 2011-2012, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8309/15/12)

3) O Review by the Government of the working of the Konkan Railway
Corporation Limited, Navi Mumbai, for the year 2011-2012.
(i)  Annual Report of the Konkan Railway Corporation Limited, Navi
Mumbai, for the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8310/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ABU HASEM KHAN CHOUDHURY): Madam, I beg to lay
on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
New Delhi Tuberculosis Centre, New Delhi, for the year 2011-2012, alongwith
Audited Accounts.
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(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the New Delhi Tuberculosis
Centre, New Delhi, for the year 2011-2012.

(Placed in Library. See No. LT 8311/15/12)

(2) A copy of the Pre-conception and Pre-natal Diagnostic Techniques
(Prohibition of Sex Selection) Amendment Rules, 2012 (Hindi and English
versions) published in Notification No. G.S.R. 418(E) in Gazette of India dated 5"
June, 2012 under Section 34 of the Pre-conception and Pre-natal Diagnostic
Techniques (Prohibition of Sex Selection) Act, 1994.
(3) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library. See No. LT 8312/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI SARVEY SATYANARAYANA): Madam, I beg to lay
on the Table:-
(1) A copy of the National Highways Fee (Determination of Rates and
Collection) Second Amendment Rules, 2011 (Hindi and English versions)
published in Notification No. G.S.R. 756(E) in Gazette of India dated 12"
October, 2011 under sub-section (3) of Section 9 of the National Highways Act,
1956.

(2) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

(Placed in Library. See No. LT 8313/15/12)

(3) A copy each of the following Notifications (Hindi and English versions)
under section 10 of the National Highways Act, 1956:-
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S.0. 1026(E) published in Gazette of India dated 5th May, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 154 (Dhaleswari-Bhairabi
Section) in the State of Assam.

S.0.1978(E) published in Gazette of India dated 28" August, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 154 (Dhaleswari-Bhairabi
Section) in the State of Assam.

S.0.2274(E) published in Gazette of India dated 21* September,
2012, making certain amendments in the Notification No. S.O.
2591(E) dated 18" November, 2011.

S.0.1986(E) published in Gazette of India dated 29™ August, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 98 (Patna-Mahabalipur-
Arwal-Aurangabad-Hariharganj Section) in the State of Bihar.
S.0.1938(E) published in Gazette of India dated 22™ August, 2012,
regarding rates of fees to be recovered from the users of National
Highway No. 7 (Islam Nagar-Kadtal Section) in the State of Andhra
Pradesh.

S.0.2681(E) published in Gazette of India dated 6" November,
2012, making certain amendments in the Notification No. S.O.
1153(E) dated 22" May, 2012.

S.0. 2671(E) published in Gazette of India dated 2™ November,
2012, regarding rates of fees to be recovered from the vehicles,
mentioned therein, for the use of stretches mentioned in the
notification.

S.0. 2673(E) published in Gazette of India dated 2" November,

2012, regarding rates of fees to be recovered from the vehicles,
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(xii)

(xiii)

(xiv)

(xv)

(xvi1)
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mentioned therein, for the use of stretches mentioned in the
notification.

S.0. 1152(E) published in Gazette of India dated 22™ May, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of the National Highway No. 60 (Dantan to
Kharagpur) in the State of West Bengal.

S.0. 1783(E) published in Gazette of India dated 9™ August, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of stretches mentioned in the notification.

S.0. 1121(E) published in Gazette of India dated 16™ May, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of stretches mentioned in the notification.

S.0. 947(E) published in Gazette of India dated 30™ April, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of stretches mentioned in the notification.

S.0. 454(E) published in Gazette of India dated 16™ March, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of the National Highway No. 57 (Pulparas-
Saraigarh Section) in the State of Bihar.

S.0. 1835(E) published in Gazette of India dated 14™ August, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of the National Highway No. 7 (Marur to
AP/Karnataka Border Section) in the State of Andhra Pradesh.

S.0. 1937(E) published in Gazette of India dated 22™ August, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of the National Highway No. 7 (Kurnool to
Karidikonda Section) in the State of Andhra Pradesh.

S.0. 455(E) published in Gazette of India dated 16™ March, 2012,

regarding rates of fees to be recovered from the vehicles, mentioned
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therein,  for the use of the National Highway No. 45B
(Tovarankurichi-Madurai) in the State of Tamil Nadu.

(xvii) S.0. 2670(E) published in Gazette of India dated 2™ November,
2012, regarding rates of fees to be recovered from the vehicles,
mentioned therein, for the use of stretches mentioned in the
notification.

(xviii) S.0. 1742(E) published in Gazette of India dated 6™ August, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of the National Highway No. 7 (Kadtal to
Armur) in the State of Andhra Pradesh.

(xix) S.O. 1153(E) published in Gazette of India dated 22™ May, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of stretches mentioned in the notification.

(xx) S.0. 946(E) published in Gazette of India dated 30™ April, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of stretches mentioned in the notification.

(xxi) S.0.2558(E) published in Gazette of India dated 26™ October, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of stretches mentioned in the notification.

(xxii) S.O. 2049(E) published in Gazette of India dated 6" September,
2012, regarding rates of fees to be recovered from the vehicles,
mentioned therein, for the use of the National Highway Nos. 79 &
79A in the State of Rajasthan.

(xxiii) S.0. 995(E) published in Gazette of India dated 2™ May, 2012
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of the National Highway No. 7 (Kovilpatti-
Moondradaippu Section) in the State of Tamil Nadu.

(xxiv) S.0. 1930(E) published in Gazette of India dated 21* August, 2012,

regarding rates of fees to be recovered from the vehicles, mentioned
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therein, for the use of the National Highway No. 76 (Rithola-
Udaipur Section) in the State of Rajasthan.

(xxv) S.0. 1936(E) published in Gazette of India dated 22 August, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of the National Highway No. 2 (Gorhar- Barwa
Adda) in the State of Jharkhand.

(xxvi) S.0. 1834(E) published in Gazette of India dated 14™ August, 2012,
regarding rates of fees to be recovered from the vehicles, mentioned
therein, for the use of the National Highway No. 7 (Virudhunagar-
Kavilpatti Section) in the State of Tamil Nadu.

(xxvii)S.0. 2559(E) published in Gazette of India dated 26" October, 2012,
regarding rates of fees to be recovered from the vehicles,
mentioned therein, for the use of stretches mentioned in the
notification.

(xxviii) S.0. 712(E) published in Gazette of India dated 2™ April, 2012,
regarding rates of fees to be recovered from the vehicles,
mentioned therein, for the use of stretches mentioned in the
notification.

(xxix) S.0. 945(E) published in Gazette of India dated 30" April, 2012,
regarding rates of fees to be recovered from the vehicles,
mentioned therein, for the use of stretches mentioned in the
notification.

(xxx) S.0. 910(E) published in Gazette of India dated 26™ April, 2012,
regarding rates of fees to be recovered from the vehicles,
mentioned therein, for the use of stretches mentioned in the
notification.

(xxxi) S.0. 944(E) published in Gazette of India dated 30™ April, 2012,

regarding rates of fees to be recovered from the vehicles,
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mentioned therein, for the use of the National Highway No. 4

(Kancheepuram-Chennai) in the State of Tamil Nadu.

(xxxii)S.0. 913(E) published in Gazette of India dated 26™ April, 2012,

(xxxii1)

(xxx1v)

regarding rates of fees to be recovered from the vehicles,
mentioned therein, for the use of the National Highway No. 7
(Kothakota Bypass to Kurnool) in the State of Andhra Pradesh.
S.0. 2616(E) published in Gazette of India dated 29™ October,
2012, regarding rates of fees to be recovered from the vehicles,
mentioned therein, for the use of stretches mentioned in the
notification.

S.O. 764(E) published in Gazette of India dated 10" April, 2012,
regarding rates of fees to be recovered from the vehicles,
mentioned therein, for the use of the National Highway No. 1A in

the States of Punjab and Himachal Pradesh.

xxxv)S.0. 2672(E) published in Gazette of India dated 2™ November,
(XxxV) (E) p

2012, regarding rates of fees to be recovered from the vehicles,

mentioned therein, for the use of the National Highway No. 2 in the

State of Bihar.

(xxxVv1)

S.0. 2623(E) published in Gazette of India dated 30"

October, 2012, regarding rates of fees to be recovered from the

vehicles, mentioned therein, for the use of the National Highway

No. 8 in the State of Gujarat.

(4) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at item No. (i) of (3) above.

(Placed in Library. See No. LT 8314/15/12)

(5) A copy each of the following Notifications (Hindi and English versions)
under Section 37 of the National Highways Authority of India Act, 1988:-
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The National Highways Authority of India (the Term of Office and
other Conditions of Service of Members) Amendment Rules,
2012 published in Notification No. G.S.R. 637(E) in Gazette of
India dated 17™ August, 2012.

The National Highways Authority of India (Conduct, Discipline and
Appeal) (Repeal) Regulations, 2012 published in Notification
No. NHAI/11011/17/2012-HR.I (Vol. V) in Gazette of India
dated 11" September, 2012.

The National Highways Authority of India (Recruitment, Seniority
and Promotion) Fifth Amendment Regulations, 2012 published
in Notification No. NHAI/11011/17/2012-HR.I (Vol. V) in
Gazette of India dated 11™ September, 2012.

The National Highways Authority of India (Recruitment, Seniority
and Promotion) Fourth Amendment Regulations, 2012 published
in Notification No. NHAI/11011/17/2012-HR.I (Vol. VI) in
Gazette of India dated 28" August, 2012.

The National Highways Authority of India (Recruitment, Seniority
and Promotion) Third Amendment Regulations, 2012 published
in Notification No. NHAI/11011/17/2012-HR.I (Vol. III) in
Gazette of India dated 24™ August, 2012.

The National Highways Authority of India (Recruitment, Seniority
and Promotion) Second Amendment Regulations, 2012
published in Notification No. NHAI/11011/17/2012-HR.I (Vol.
I) in Gazette of India dated 24" July, 2012.

The National Highways Authority of India (Recruitment, Seniority
and Promotion) Amendment Regulations, 2012 published in
Notification No. NHAI/11011/17/2012-HR.I (Vol. I) in Gazette
of India dated 17™ April, 2012.
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(viii) The National Highways Authority of India (Recruitment, Seniority
and Promotion) Amendment Regulations, 2011 published in
Notification No. NHAI/11011/09/2009-HR.II in Gazette of India
dated 5™ December, 2012.

(Placed in Library. See No. LT 8315/15/12)

(4) A copy each of the following Notifications (Hindi and English versions)
issued under sub-section (1) of Section 3 of the Control of National Highways
(Land and Traffic) Act, 2002:-
(1) S.0. 2373(E) published in Gazette of India dated 5™ October, 2012,
making certain amendments in the Notification No. S.O. 76(E) dated
20" January, 2005.
(i)  S.0O. 2374(E) published in Gazette of India dated 5™ October, 2012,
making certain amendments in the Notification No. S.O. 999(E)
dated 20™ June, 2007.
(iii)  S.0. 2375(E) published in Gazette of India dated 5™ October, 2012,
making certain amendments in the Notification No. S.0. 1001(E)
dated 20™ June, 2007.
(iv)  S.0. 2376(E) published in Gazette of India dated 5™ October, 2012,
making certain amendments in the Notification No. S.O. 120(E)
dated 21% January, 2008.
(Placed in Library. See No. LT 8316/15/12)

(5) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Indian Road Construction

Corporation Limited, New Delhi, for the year 2011-2012.
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(i1)) Annual Report of the Indian Road Construction Corporation Limited, New
Delhi, for the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8317/15/12)

TS B FATT F oy A (S A ) wEe, # eu rfafm, 1956 @t
gRT 619% & IUGRT (1) & fia FfaRad v=i & tah-vsp ufa (B dor el dxawo)
YT Yol IR Gl § -
(1) IS srewderd e oiR faa M, fieelt & a9 2011-2012 & BRSO
B WRBR gRT AHTeT |
2 IS IrerdEd e iR faa i, foeelt & av 2011-2012 &1 a1f®
ARIdET dT JRETIfE o iR 89 W FRiF® iR Ager@m e & %WIE
(Placed in Library. See No. LT 8318/15/12)
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12.03hrs

REPORT ON PARTICIPATION OF INDIAN PARLIAMENTARY
DELEGATION
AT 126" ASSEMBLY OF INTER-PARLIAMENTARY UNION (IPU)

SECRETARY-GENERAL: I beg to lay on the Table the Report (Hindi and
English versions) on the participation of Indian Parliamentary Delegation at the
126™ Assembly of the Inter-Parliamentary Union held at Kampala (Uganda) from
31 March to 5 April, 2012.

12.03 % hrs

REPORT ON INDIAN PARLIAMENTARY DELEGATION IN
58™ COMMONWEALTH PARLIAMENTARY CONFERENCE

SECRETARY-GENERAL: Madam, I lay on the Table the Report (Hindi and
English versions) on participation of Indian Parliamentary Delegation in the 58"
Commonwealth Parliamentary Conference held in Colombo, Sri Lanka from 07 to

15™ September, 2012.
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12.04 hrs
MESSAGE FROM RAJYA SABHA
AND
BILL AS RETURNED BY RAJYA SABHA WITH AMENDMENT

SECRETARY-GENERAL: Madam, I have to report the following message

received from the Secretary-General of Rajya Sabha:-

“I am directed to inform the Lok Sabha that the Constitution (One

Hundred Eighteenth Amendment) Bill, 2012, which was passed by

the Lok Sabha at its sitting held on the 18" December, 2012, has

been passed by the Rajya Sabha at its sitting held on the 19"

December, 2012, in accordance with the provisions of article 368 of

the Constitution of India, with the following amendment:-
CLAUSE 1

1. That at page 1, line 3, for the word "Ninety-ninth" the word
"Ninety-eighth" be substituted.

I am, therefore, to return herewith the said Bill in accordance with
the provisions of rule 128 of the Rules of Procedure and Conduct of
Business in the Rajya Sabha with the request that the concurrence of
the Lok Sabha to the said amendments be communicated to this
House."

2. Madam, I lay on the Table the Constitution (One Hundred Eighteenth

Amendment) Bill, 2012 as returned by Rajya Sabha with an amendment.
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12.0S hrs
COMMITTEE ON PETITIONS
24™ Report

SHRI ANANT GANGARAM GEETE (RAIGAD): Madam, I beg to present the
Twenty-fourth Report (Hindi and English versions) of the Committee on Petitions
on the Action Taken by the Government on the Recommendations of the
Committee on Petitions made in their Fourteenth Report (15™ Lok Sabha) on the
representation received from Shri H. Mahadevan, Deputy General Secretary, All
India Trade Union Congress (AITUC) and forwarded by Shri Gurudas Das Gupta,
MP, Lok Sabha regarding Default in the contribution to the Provident Fund by the
Employers.



20.12.2012 73

12.05 % hrs
COMMITTEE ON AGRICULTURE
40™ and 41° Reports

2 qYT JAR (TGRT): Hhe HBQd, H PV Aeel Ay ® FferRad ufadeq (B qen

TS HIDHRO) IR Bl -
(1) P FATeT (Y rgwen 3R e fawmn) @t s &t A (2012-13) & IR #
Py deft |ffa (2012-13) & 327 yRaes # siafde fewfrl; ReRRel =
IRBR gRT BI T8 BRAls et 4097 Hfde|

) P AT (Y 3R FeHIRar faurn) | d6fed "qgecg Fear) Mg (Feie)
fage, 2010 W 413 ufdae|
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12.05 Y5 hrs

STANDING COMMITTEE ON INFORMATION TECHNOLOGY
42" Report

2 IOTE AT (FRS): e Weledl, H Al AR TR HATT H WaEA ‘U 3R YD
TJoT HehTe IREIBROT fA8Ih, 20117 & R H a1 Wi daedt wmd |ty (2012-13)
D1 4291 afcrdeT (fo= Jor SISl HwevvT) YRgd BRal gl
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12.05 % hrs
COMMITTEE ON MEMBERS OF PARLIAMENT
LOCAL AREA DEVELOPMENT SCHEME
10™ Report
SHRI A.K.S. VIJAYAN (NAGAPATTINAM): I beg to present the Tenth Report
(Hindi and English versions) of the Committee on MPLADS regarding Action
taken by the Government on the recommendations contained in the Seventh

Report of the Committee on the subject ‘Development of SC/ST areas through
MPLADS funds’.
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12.06 hrs

STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION
Statements

$it THAIY AEIGA TMAGArS (YRS SfAr-Aen): Tee Weled], # IuHadl A R ATdId
faavor ddeft @l 9T (2011-12) & FAfaRaa ufddet @ e ta iR uig # sfdfde
fewforl/RIeTRel & qR H IUHIET ARel, WME 3R Arw-d f[qavo #3rea &1 sifad @l
TS-briars! Hedl TR & R ¥ faavor (f= q2m S Hwepvv) AHYed IR T &-
(1) UMK AT, ETel 3R Adoid fAaRer #arera (@re 3R

Ardsifre faaRor fawm) J ddfea | @rer oErer 8k BT

ST vy & IR |

AHT (2010-11) & 89 UfIded TR WRGR gRT &I Tg HRATS & 9N H

GTel, SN AT iR Arduifed faaver dddt mit afffa (2011-12)
BT 16a7 Afaded|

(2)  SUHIRT AW, W SR Ade fIaRer #ATeR (STHIeT AH
v & HEfd "R AMe R (dlengud) MmN &t et
favg & I 7 JART (2010-11) & 9d URIHET W WWHR §RT B T
HRATS ® IR H WeE, IR I 3R Araoie fadvor deaeh
R FERT (2011-12) HT1 19ai Tirde|

(3) UG AT, WE MR AGSIS faaRer #3rera (@ iR Adsiis
fqaRor fawm) @0 sreMi @ AR (2011-12 & IR |
(2010-11) @& 129 Ufided WR IWHR gRT &I Tg HRATS D IN H
e, SUHIRT Aol SR daee  fqarer dedt wmit afafa

(2011-12) &1 21ai U |
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COMMITTEE ON SCIENCE & TECHNOLOGY, ENVIRONMENT &
FORESTS
232" Report to 238™ Report

2 wET TR (JreHIST): e wWeledl, H A9 SR Wil waiaRer 3R a9 deel I
|fafe & feaforRad afddeT (B8 qem SRSl AwpRon) q41 Ued IR &l &:-

(1) TRATY] ol fI9HT B el & A (2012-13) & IR H AR & 2224 gREaed #

sfafde RImTRET TR IRGR gRT &I T3 HRATs & IN H 232af Hfde|

() s SR ANt fa9rT @Y s el &1 A (2012-13) & IR H AT & 2234 wiaeT 4
sfafde RImIRE R WRGR R & 1§ HRATs & N H 233a1 Hfded

(3) TAfERY SR a9 HATS DI M DI AF (2012-13) & IX | AMAMT @ 2249 Tfrded

# sfafdse RmRel W WRER gR & T8 HRas & I H 2347 gfided |

(4) 3faRer fawrT &1 orarl & AR (2012-13) & IR # WA & 2259 vfaes 7 efafde
RIBTRE IR TSR gRT Y T HRATS & IR H 235d1 U |

(5) g} fai = HATT B Ml DI AN (2012-13) & IR § WA & 2269 Hfoded #
sfafdse RmIRET W WRER gR1 & T8 HRals & I8 H 23691 Ufadad |

(6) s 3iR o e AW @) el @ Al (2012-13) & v ¥ afafa
& 2279 Ufrded # sfafde MeIRY W AR g & T8 SRAE & IR § 237af ufrde|
7) SRS fA9HT @Y Sl &I A (2012-13) & IR H AR & 2284 uREed  H
sfafde RImHTRET IR WREHR gR & T8 HRATS & N H 238ai yfded|
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STATEMENTS BY MINISTERS
(i) Status of implementation of the recommendations contained in the 30th
Report of the Standing Committee on Rural Development on Demands for
Grants (2012-13), pertaining to the Department of Rural Development,
Ministry of Rural Development. *

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): 1
beg to lay this statement on the status of implementation of recommendations
contained in the Thirtieth Report of the Standing Committee on Rural
Development (Department of Rural Development) (2011-2012) (15th Lok Sabha)
in pursuance of the Direction of the Hon'ble Speaker, Lok Sabha vide Lok Sabha
Bulletin - Part-II dated September 01, 2004.

The Thirtieth Report of the Standing Committee on Rural Development
(15™ Lok Sabha) was presented to the Lok Sabha on 3™ May, 2012. The Report
relates to the examination of Demands for Grants of the Ministry of Rural
Development (Department of Rural Development) for the year 2012-13. Action
Taken Report on the recommendations/observations contained in the report of the
Committee was sent to the Standing Committee on 6™ September, 2012.

There are 21 recommendations made by the Committee in the said report
where action is called for on the part of the Government. These recommendations
mainly pertain to the issues concerning the schemes for Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Ajeevika - National Rural
Livelihood Mission (NRLM), Pradhan Mantri Gram Sadak Yojana (PMGSY),
Indira Awaas Yojana (IAY), Provision of Urban Amenities in Rural Areas
(PURA), National Social Assistance Programme (NSAP), Management Support to
Rural Development Programmes and Strenthening of District Planning, and BPL

Survey, etc. for proper implementation of the programmes.

" Laid on the Table and also placed in Library, See No. LT 8319/15/12
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The present status of implementation of the various recommendations made
by the Committee is indicated in the annexure to my Statement, which is laid on

the Table of the House. I would request that this may be considered as read.
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(ii) Status of implementation of the recommendations contained in the 234th
Report of the Standing Committee on Industry on Demands for Grants
(2012-13), pertaining to the Department of Heavy Industry, Ministry of
Heavy Industries and Public Enterprises.”

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): I beg to lay a statement regarding the status of
implementation of the recommendations contained in the 234™ Report of the
Standing Committee on Industry on Demands for Grants (2012-13), pertaining to
the Department of Heavy Industry, Ministry of Heavy Industries and Public

Enterprises.

* Laid on the Table and also placed in Library, See No. LT 8320/15/12



20.12.2012 81

12.07 3% hrs

STATEMENT CORRECTING REPLY TO STARRED QUESTION NO. 83
DATED 29.11.2012 REGARDING ACCESS TO ELECTRICITY AND

REASONS FOR DELAY *

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA M. SCINDIA): I beg to lay a statement (1) correcting the Hindi
version of the reply given on 29.11.2012 to Starred Question No. 83 by S/Shri
Rudra Madhab Ray and Arjun Charan Sethi, MPs regarding ‘Access to Electricity’

and (i1) the reasons for delay in correcting the reply.

STATEMENT TO BE MADE CORRECTING THE HINDI VERSION OF
REPLY GIVEN TO LOK SABHA STARRED QUESTION NO.83 ON
29.11.2012 REGARDING ACCESS TO ELECTRICITY.

In reply to the Lok Sabha Starred Question No. 83 on 29.11.2012 regarding
"Access to electricity " a mistake had crept in Hindi version of the Statement and
Annexure inadvertently. The error is regretted.

The correct Hindi version of Statement and Annexure are enclosed at
Annex-A.

DELAY STATEMENT

The correecting reply could not be submitted within stipulated time
because, it needed detailed examination based on number of facts/ records and
collection of data.

* Laid on the Table and also placed in Library. See No. LT 8321/15/12
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STATEMENTS BY MINISTERS —Contd.

(iii) Status of implementation of the recommendations contained in the 229th
and 235th Reports of the Standing Committee on Industry, pertaining to the
Ministry of Micro, Small and Medium Enterprises. *

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIYAPPA): 1 beg to lay the
Statement on the status of implementation of recommendations contained in the
229" and 235" Reports of the Department-related Parliamentary Standing
Committee on Industry, at the direction of the Hon’ble Speaker, Lok Sabha and in
pursuance of the provisions of the Rules of Procedure and Conduct of Business in
Lok Sabha contained in the Lok Sabha Bulletin — Part II dated September 1, 2004.

The 229™ Report on the Credit Facilities to MS&ME Sector pertaining to
the Ministry of Micro, Small and Medium Enterprises contains sixteen
recommendations/observations. These recommendations/observations broadly
pertain to adequate delegation of powers at branch level and regular meetings with
MSME entrepreneurs, smooth flow of credit to MSME units, loans on liberal and
relaxed terms to women entrepreneurs, liberal approach for opening bank branches
in industrial belts, cluster based approach for growth and expansion of MSME,
identification of branches having potential for financing micro and small
enterprises (MSEs) / online registration of application and tracking system,
composite loans, credit rating etc.

The 235™ Report contains twenty eight recommendations/observations.
These recommendations/observations broadly pertain to allocation of more funds
for establishment of tool rooms, monitoring of credit facilities being provided to

micro sector, adoption of policies for achieving good performance in MSME

* Laid on the Table and also placed in Library. See No. LT 8322/15/12
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sector, improvement in training system of KVIC and expanded sales network of

coir products etc.

My Ministry has taken necessary action in respect of these
recommendations/observations contained in above said reports. The Action Taken
Notes giving details of the action taken on each of the
recommendations/observations contained in 229" and 235™ Reports have been
furnished to the Secretariat of the Committee on 16.7.2012 and 9.8.2012
respectively.

The present status of implementation of the major recommendations made
by the Committee is detailed in Annexure-I & II to this Statement, which is placed
on the Table of the House. I would not like to take the valuable time of the House
to read out the contents of the Annexures and would request that they may be

considered as read.
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STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.
5542 DATED 10.05.2012 REGARDING CERTIFIED KHADI AND
REASONS FOR DELAY"

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIYAPPA): I beg to lay a statement
correcting the reply given on May 10,2012 to Unstarred Question No. 5542 by
Shri Shivarama Gouda, M.P. regarding ‘Certified Khadi’ and (ii) giving reasons
for delay in correcting reply.

(a) & (b) Madam, 'Khadi' is defined in the Khadi and Village Industries
Commission (KVIC) Act, 1956. Khadi institutions which are certified by KVIC /
State Khadi and Village Industries Boards (KVIBs) are authorized to sell khadi as
defined in the KVIC Act. Selling of spurious khadi by outlets of such certified
khadi institutions would attract action including cancellation of certification and
discontinuation of assistance.

There is no bar on persons or institutions other than those certified by
KVIC/KVIBs from selling khadi. KVIC has no jurisdiction over them. It is,
however, now envisaged to have a distinct identity for khadi, 'Khadi Mark', to
establish the genuineness of khadi sold in the market.

(c) to (e) Action in respect of unauthorized sale of khadi by outlets of certified
institutions is taken by KVIC / KVIBs as per rules on a continuing basis if and
when infringements come to notice.

In the case of KVIC, no case of infringement was reported in 2011-12.

* Laid on the Table and also placed in Library. See No. LT 8323/15/12
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STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.

169 DATED 22.11.2012 REGARDING CERTIFIED KHADI AND

REASONS FOR DELAY”

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIYAPPA): I beg to lay a statement
correcting the reply given on November 22, 2012 to Unstarred Question No. 169
by Shri Shivarama Gouda, M.P. regarding ‘Certified Khadi’ and (i1) giving
reasons for delay in correcting reply.
(a) to (f) Madam, Khadi and Village Industries Commission(KVIC) grants Khadi
Certificate to Khadi Institutions who fulfill the prescribed conditions, and then
become eligible for obtaining assistance from KVIC under its various schemes.
The certified institutions are authorized to sell khadi as defined in the KVIC Act.
Action in respect of sale of spurious khadi by the certified Khadi Institutions is
taken by KVIC and State Khadi and Village Industries Boards (KVIBs) as per
rules on a continuing basis if and when infringements come to notice. The action
includes cancellation of certificate and discontinuation of assistance.

There is no bar on persons or institutions other than those certified by
KVIC/ KVIBs from selling khadi. KVIC has no jurisdiction over them. It is,
however, now envisaged to have a distinct identity for khadi, 'Khadi Mark', to

establish the genuineness of khadi sold in the market.

* Laid on the Table and also placed in Library. See No. LT 8324/15/12
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STATEMENTS BY MINISTERS —Contd.
(iv) Status of implementation of the recommendations contained in the 15th
Report of the Standing Committee on Railways on 'New Catering Policy-2010
of Indian Railways', pertaining to the Ministry of Railways. *

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
ADHIR CHOWDHURY): I beg to lay a statement on the status of
implementation of the recommendations contained in the 15" Report of the
Parliamentary Standing Committee on Railways in pursuance of Directive 73A of
the hon. Speaker, Lok Sabha issued vide Lok Sabha Bulletin-Part II, dated 1*
September, 2004.

The 15™ Report of the Committee on “New Catering Policy-2010 of Indian
Railways” presented to the Lok Sabha on 21.5.2012 contained 16
recommendations and Action Taken Notes thereon were furnished to the
Committee on 24.08.2012 in English version and on 25.09.2012 in Hindi version.

Statements showing details of all the recommendations contained in the
Report and implementation status thereof are enclosed. Since the statements are

voluminous, I request that the same may be taken as read.

* Laid on the Table and also placed in Library. See No. LT 8325/15/12



20.12.2012 87

12.09 hrs
PAPERS LAID ON THE TABLE ... Contd.

MADAM SPEAKER: Item No. 6, Shrimati Ranee Narah.

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RANEE NARAH): Madam, on behalf of Shri V. Kishore Chandra
Deo, I beg to lay on the Table:--

“(1) A copy of the Annual Report 9Hindi and English versions) of
the Tribal Cooperative Marketing Development Federation of India
Limited, New Delhi, for the year 2011-2012.

(2) A copy of the Review (Hindi and English versions) by the
Government of the working of the Tribal Cooperative Marketing
Development Federation of India Limited, EN Delhi, for the year
2011-2012.”

(Placed in Library. See No. LT 8262/15/12)


Usha
D. BY P 
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MATTERS UNDER RULE 377"
MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them may personally hand over slips at
the Table of the House within 20 minutes. Only those matters shall be treated as
laid for which slips have been received at the Table within the stipulated time.
The rest will be treated as lapsed.

(i) Need to undertake proper maintenance of coaches of all the trains running
to and from Kerala and expedite setting up of the sanctioned rail coach
factory at Palakkad in Kerala

SHRI K. P. DHANAPALAN (CHALAKUDY): It came to notice that the coaches
attached to the trains running through Kerala are very old and worn out ones. A
few days before there occurred an incident at Alappuzha Railway Station, coming
under Trivandrum Division in which a coach attached to a passenger train
separated and broken into two parts while the train halted at the railway station.
There were 8 passengers in the coach, and because of mere luck they saved
themselves without any injury. In the latest event Amritha express from
Trivandrum to Palghat derailed near Changanassery. These incidents point to the
bad state of coaches attached to the trains running through Kerala. It is said that
most of the coaches attached to passenger trains are even old by 25 years.
Increasing of the interval period of maintenance of the coaches and the reduction
of the number of staff engaged for checking and maintenance of coaches has also
worsened the state of coaches. At present the two railway divisions in Kerala, ie.
Palakkad and Trivandrum divisions depend on 3 workshops in Tamil Nadu for
maintenance of coaches. There is no workshop at present in Kerala for the

maintenance of 2500 coaches owned by Palakkad and Trivandrum divisions. It is

* Treated as laid on the Table.
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very difficult to send the coaches to workshops in Tamil Nadu and to wait
indefinitely for bringing it back after maintenance. The MEMU services
announced in the budget are also not fully operational due to scarcity of rakes and
also due to the incompletion of MEMU shed at Kollam. There are two daily train
services to and from New Delhi to Kerala. These are 12625/12626 Kerala Express
and 12617/12618 Mangala Lakshadweep Express on which thousands of
passengers from Kerala largely rely. However, all coaches of these trains are old
and the toilets, doors and windows, fans, lights all are damaged and the passengers
face difficulties while travelling in these trains. Hence, it is requested that
immediate steps may be taken for the proper and timely maintenance of the
coaches of all the trains running to and from Kerala. The immediate solution is to
start railway workshop in Kerala. Besides, the rail coach factory sanctioned for

Kerala at Kanchikode in Palakkad may be completed as early as possible.
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(i1) Need to convert meter gauge railway line between Mavli and
Marwar railway junctions in Rajasthan to broadgauge

it Muter Rie AEEa (9HEE) @ WX F9QT &F IordAg § ATdell ¥ ARaTS SR & 4
TN T H HICHS B ATSA Slell g8 © | a99E 99T H S99 9¥ W A RS AT &
FTAR AR U H FIEIS T © Afh ATGel-ARaTS Siae @ a9 dl dgd Bl dreisl |
REdT & AT &l §U 2 | 39 s & 991 ¥ MRS gfee ¥ Sfaroft IoemT &1 SiggR
3R eHR TR A SISl S Wb | 39 ol W fIeq g AR o St T12gR 8k
IMd VfaeRIe e enfie eI @ R wied SeT &l derar e | 59 a9 § A Wt
goR AT H frear g et gars ot s | 8 /el |
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(iii))Need to establish a branch of National Investigation Agency and a
Commando Unit in Pune, Maharashtra

SHRI SURESH KALMADI (PUNE): Pune City has over these years assumed the
size and all essential features of a global metropolitan city and emerging fast as an
alternative of Mumbai, the commercial capital of our country. But unfortunately,
this metro city has become a target on the radar of international terrorists. A high
intensity blast at German Bakery in Pune on 13" February 2010 was the first alarm
calling for the pressing need for beefing up the security of this megacity.

Now on 1% August, 2012 when Union Home Minister Shri Shinde was
scheduled to visit Pune, four low intensity blasts took place on the ever crowded
Jungli Maharaj Road, the commercial hub of the Pune city. This all happened on
the very next day of the ban imposed on India Mujahideen (IM) by the Unlawful
Activities (Prevention) Tribunal. This amply proves that IM operative have been
and are still active there.

I urge upon the Union Home Minister to establish a branch or a post of the
National Investigation Agency and also a Commando Unit of at least 200
commandos in Pune in coordination with the State Government in view of the

present alarming security scenario of the city.
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(iv) Need to set up new sugar mills in Uttar Pradesh particularly in Sultanpur
parliamentary constituency

o1, do e (JaWQR): AR W AqNY & b SR Yo H Ahedhar & f2ae 4§ A
et @1 de w9 g e fRaEl § T B I B g bl I8 Tl Al ur %&r ¥
IR < H AT BT 3R el &t Ruer & SU a1 599 fBA™ B SHB T BT 1T 3T
T 3R T & IUTET BT gordl el | g8 IR ISR & & AR deil | IR Jaer 4
®g AT el o | G-gR 5=l SRUT & 9 98 81 IS § | IR T A A el @ e
eI A WERIE, U4 ORI @ fHAFl &l dRe IR Yo Hl fha 9@t e & I} W 9
FHAT & |

WHR A ARG ¢ 6 IR uaw fRwer #X d93g a5 3§ I firdl 31 de e
SITY R SRl @1 A5MR et e &R fhami @ anfde Rafa 7 gar aman < | |
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(v) Need to provide funds for the proposed memorial of Baba Saheb Bhimrao
Ambedkar in Mumbai, Maharashtra

2 THA AT TGS (TS SRU-AS): B B W WRPR T $g Sl 9 (A’ B
T T R ORA Y Sl d6] WIed ISHR Bl [y RS g D (U HERIEG
AN, T BT ERFICNG B DI BT Bl 5 | 396 g # 0+l iR ¥ afera |qHrst
DI AR A ABR Bl Blfeeh gade ol g |

HERTS, TRBR BT I=A IoF Sf. 1G] ST IFTSIR DI [JeawI RS I & &
DI TaggDHar BT | 3T § ARBR A FdeT Bl g b WRBR qa1 Aed & [qvawiiy WRD
2 100 RIS WY B JAART AT dAYH TR BT Jid ST B[S Y |
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(vi) Need to raise an army regiment of tribal youth after
the name of Birsa Munda

2 ARIGRE Aol HIEa (TSERICH-FRR): <9 HI AT & B8 Sh] SWIA W ST
&3] H UFD! ASH, &I XA AN BT Teqh, Iod el & D5 AR IR S AT T8l © |
afear=fl JTU= SR HINT 3R HP DI RBHIR WG A8 & | Afh I1qrnd & |rem=i o
3T B & DR SMSART AMTH H URURS 3R ApId A6 S F dfd T/ & 3R
ST 3 ATIH H HS-HATDIA T8l HR UK | g8f JASTIR 7 8 & HRU S U [ARATIT &
3rerTaT R BIs fadbed T8l aa1 € | 37 &l H SARRR HUFAl H§ Ied Ual W aER & Al &l
foRomTE € | 30 IR Qe g |fre uerelf § QX 99 @ A 8 W@ § | Afed 39 &A1 &
fraRral @1 S @ T8 et J8 @ e b e ey |

<o & faftr =t # SeonfoEl @ SeRiE 984 ifid § | R #ETed & Sfaid
3T e €, dfe ool & fofg ofel & T T8 € | SR Jadi HI Tadell
Tl H T HRA H b B (Y I AT & A Up Y e R g1 e @
e fhar ST A1fey | 399 Jffeardl Tagadi &1 9 ddd ISR Ao, afes ITH 3
TR &1 g BN AT T AU AHRIAD AR & Tl HeDh |

31 WY WRBR A Y ¢ [ a8 ToAAdE Pl FHG PHRA D (ol SHSRG ANl B

fou faer & fden SR GRS Sliae Y& HR- &g ATaehDh Had Ioly |
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(vii) Need to expedite construction of industrial rail corridor
between Chhattisgarh and Jharkhand

$it gaue WA (|evem):  SEfe gfe § siidie-sIREs I &l Siisd ardl e
Yol TR &1 4701 & 3ifdcd URY B4 B AMayhal & | 98ied, 39 G99 § 3l
garT G b gl a¥ (2012) BREQ H AhTelA AR XS HAY, WRA ARBR GRI BRINTG
I IRES ST DI e drd Mefiied X ok & faior &1 gyon &t 78 o, Siife
fAfead w0 9 @R A7 BeR o, s9G EITT I BRNAG I B RS W IARES T D
AreReT el @1 SireT o1 @ Rt 6 a1 it & ofenfires e M & aner-anr Qe
I & 37 &3 H Pl Aled 3 Y-HuGAl bl GRIE T GUHT A IAT WM ID qgAr
H Ferdr el Ud Yerd &1 W1 Sl o Aol qn A8i & AT Arll Bl W red A
&0 | 39 A § WHR SR S - 9d, ia sfear fafics &1 +f gfaer 2l |

Y 3mE © o erfacie g sitenfie Yo 1o &1 & arw fear ov Ry 5
STee W Sieg I8 AT B gR1 o S |
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(viii) Need to raise price of cluster beans (guar) in Churu parliamentary
constituency, Rajasthan

At W RiE ot (F9): W a3 D §& BAA AR © A HF a9 § 4 IR 8 S 2
ORI # UeT BN AR &1 ifdan e WY &F # BT € | i a¥ [ar T Sl
A1 Rt 89§ feam 1 oreet Wia e | AR @rer uered T8l g, M ! SHdT
STINT &1 PR B 8, T 50D A@ de | I SUHER JHIAd 81 Bl & ISl JaR U 3AER
& W H B A AT, Afh Uod HH! a9 F fFAFT R IR & WH R T 9 37 UY
JTBR BT SUANT HRA & HRYT UY AER D w0 H AR I SUAN W HAH Bl E T & |
A IUANT & DI SUI& 8 8T & Ud AfADY @R T b1 Faia fbar o @ g,
o <o @1 el 9a1 o 8 © 9 fP geiEd BT 8 W9 987 @ BRUT 9 ay
frami 7 oot e Y Irg 4 R [ER @ BOd 915 2, 989 Sl BEd §s ©,
fhd fiodl a¥ & o 39 IR 919 B HF 89 & HRU fhad 9 e 2 | 98
I TR s BT IrIET AR ¥ TR AP & SR g8 © | Feas I8 ¢ 6 ad 2010-1
2011 # @R T &1 37T 440607.70 T A 2938.69 TS WY AT, §0D AU 2011-
12 3 G 70736.43 ST &1 PHIAA 16523.66 PRIS @ ©, 39 YPR A 5.62 UM 3feH
frafa gom 2 | affdsl & wdr Taar ® fF (AR & wia ifve faia o g A ae € 1 P
Aol B 98 A | Sl fHA B 9 =rer Sor gs @ 2 | s a¥ &t gon |
[P 3T oI TR 37 AR DI 9 & oY AGGR & | 3R ARBR A IR 2 b fhami

P! AR BT Ifd oI faeta™ & oY Aaededh Had IOy oMy |
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(ix) Need to fix adequate remunerative price for food grains including paddy

SHRI SHIVARAMA GOUDA (KOPPAL): I would like to bring to the kind notice
of the Government that my parliamentary constituency Koppal is well known for
production of good quality paddy. But our paddy growers are not getting suitable
remuneration prices. What these are getting at present do not even meet the
expenditure incurred to produce paddy. Due to hike in the cost of raw material,
fertilizers rising production cost is pushing poor farmers into debt trap.

Therefore, the Government should take into account various difficulties
involving in production of paddy and any other food grains and fix a
Remunerative price for the food grains including paddy. Fixation of prices must be
based on scientific method. Only then the Government could do justice to our poor

farmers.
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(x) Need to ban tobacco based products being manufactured in violation of
prescribed guidelines in a factory at Sidguan in Sagar parliamentary
constituency, Madhya Pradesh

it Yos R (WR): IR 996 &3 @ fieifie eF Riggal 4 [ sREm 4 dard
3MeaTRT garel &1 T g ISR S el O W fhar S k@ 7 | 59 e & fasor | 78
gfierd & ifde darg © s akie o7 ik devr i ar] IguY Ben w § | ufdfea
Treefe & ursd # Y@ 39 ueae # WO, O, SfFed S Aed uare e o1 w €
S WY & oy " da1p & We § ursd/Ueol W TdraH] Ha¥ WK T8 § 3R 7 8
Ig Sl ¢ b Tt & Aeor & R SR s &1 ufqwd =1 g | S9!t usfe 3R
BT TR wW HfST F TR ARG 3R TS Tl & B HAT o @/ T O 7 AR |
®WE | oy H & B ST e T8 f5a1 S W@ 8 | Hag) & Ugu0 J &5 & AT
@ WRT R IfGHd SRR U 81 ¢ | fAgal uM d=mad 7 39 hdg) 48 B BT I
oiRa fFar g1 o/ 39 Bag H 9 qerRdl & i W bt gfiey o S @

TPl & |
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(xi) Need to undertake development of religious and tourist sites and provide
civic amenities in Aurangabad and Gaya districts of Bihar
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(xii) Need to construct a Railway Over Bridge at level crossing in
AkKkarapettai near Nagapattinam in Tamil Nadu

SHRI A.K.S. VIJAYAN (NAGAPATTINAM): I would like to draw the kind
attention of the Hon’ble Minister of Railways for one the most important
proposals of my Nagapattinam parliamentary constituency for constructing an
ROB at Akkarapettai in Nagapattinam.

There is a place called Akkarapettai situated between Nagapattinam and
Nagore. The people of these areas are facing great difficulties in crossing this
Akkarapettai due to non-availability of an ROB. Due to frequent rail traffic, the
railway gate at Akkarapettai closes very frequently and the people have to wait a
long time in crossing this railway gate and they have to wait a long time in
crossing this railway gate and they have to rush to cross the railway line which
leads to frequent accidents and death of these innocent people. This causes
inconvenience to the people at large and patients and school going children in
particular. If an ROB is constructed in Akkarapettai, it will be of great help to

them.

Keeping in view the above, I urge upon the Railway Minister to take up this

work on top priority basis for the benefit of the people.
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(xiii) Need to upgrade and modernize Alloy Steel Plant in Durgapur, West
Bengal

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Upgradation and
modernization of Alloy Steel Plant in Durgapur in West Bengal under SAIL is
urgently needed because this famous alloy steel plant has to depend on other

plants for finished products.
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(xiv) Need to improve railway services and facilities in Mayurbhanj

parliamentary constituency in Odisha
SHRI LAXMAN TUDU (MAYURBHANYJ):  Tata-Badampahar broad gauge
section, in my poor and backward tribal dominated parliamentary constituency
Mayurbhanj, comes under Chakradharpur division of South Eastern Railway
(SER). This section is more than 105 years old. But the present conditions of this
section and the stations under this section are very pathetic. Even minimum
passenger amenities as prescribed by Ministry of Railways based on annual
passenger earnings have not been provided at most of the stations in this section.
Even after several repeated demands and requests, SER is not at all taking any
steps in this regard. As a result of this, the passengers of my constituency are
suffering a lot.

Similarly, at present only one pair of passenger trains is operating in this
section whereas the requirement and demand of the people of my constituency are
for more passenger train services. Therefore, a new passenger train service
between Tata and Badampahar and a new express train service between
Badampahar and Rourkela/Ranchi/Chakradharpur must be introduced in this
section for the larger interest of the poor and backward tribals of my constituency.
Moreover, his section must be extended from Gorumahishani to Bangriposi and
from Badampahar to Keonjhar respectively for the larger interest and socio-
economic development of the poor and backward tribals of my constituency.

Therefore, I would like to request the Hon’ble Minister of Railways to take
necessary steps immediately to develop this section and fulfill the demands and

expectations of the people of my constituency.
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(xv) Need to frame sugar export policy in the interest of sugar mills, farmers
and also to ensure monitoring of implementation of the policy
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(xvi) Need to expedite construction of flats by CGEWHO at Avadi in
Tiruvallur parliamentary constituency, Tamil Nadu
DR. P. VENUGOPAL (TIRUVALLUR): Central Government Employees
Welfare Housing Organization under the Ministry of Housing and Urban Poverty
Alleviation is constructing 572 flats for Central Government Employees at Avadi
in my Parliamentary Constituency Tiruvalur in Tamil Nadu. The construction is
going on for the past seven years. It was supposed to be completed in June, 2009.
I have personally visited the site on two occasions. I find that the quality of
construction was not as per specifications. A thorough investigation may be
ordered. As a measure of relief to the affected Government servants, Contingency
Reserve Fund may be waived, unutilized land may be transferred to Phase-II
allottees on payment of purchase value of that land plus reasonable interest for the

last seven years for park, Temple, Children’s Play Ground and Plantation etc.
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(xvii) Need to ensure hassle-free journey for women passengers in all trains
including Shatabdi trains between New Delhi and Amritsar

SHRIMATI PARAMIJIT KAUR GULSHAN (FARIDKOT): Women passengers
travelling alone even in Shatabdi trains feels insecure on account of the activities
of passengers with unconfirmed/waitlisted tickets who flock around the toilet area,
sometimes indulging in drinking session, making the movement of women
passengers difficult. After occupying a seat with the help of railway staff, they
play in their laptops to run their business or view the unwanted stuff making the
fellow passengers uncomfortable.

The situation is worst in Shatabdi trains on New Delhi — Amritsar route
where I was shocked to learn that liquor is served openly in Executive Class. Such
activities in trains originating from the holy city of Amritsar Saheb is totally
unacceptable and shameful. Therefore, I urge the Government to take stringent
action to purge the situation and frame clear guidelines about the use of laptops, to

check consumption of liquor and to remove waitlisted passengers from trains.
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(xviii) Need to provide freight facility and stoppage of goods trains at Banka
railway station in Bihar
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MADAM SPEAKER: Now, we may take up the ‘Zero Hour’. We may start with
the matter raised during the Question Hour. Shri T.R. Baalu may speak first and
after him, Dr. Thambidurai may follow. Shri T.R. Baalu, please be brief.
SHRI T.R. BAALU (SRIPERUMBUDUR): Madam Speaker, more than seven
farmers have committed suicide in the State of Tamil Nadu. It is only for want of
water from River Cauvery. After seeing the withering crops in their fields, these
people have committed suicide.... (Interruptions) Dr. Kalaignar Karunanidhi has
announced Rs. 50,000 to each family ... (Interruptions)
MADAM SPEAKER: Let us not turn it into a debate.

... (Interruptions)
SHRI T.R. BAALU: The Government of Tamil Nadu
has not come forward to help them. ... (Interruptions)
DR. M. THAMBIDURAI (KARUR): Sir, he is giving a wrong statement. He is
misleading the House and giving false information regarding farmers in Tamil
Nadu ... (Interruptions)
SHRI T.R. BAALU : Madam, Bhoominathan from  Mayiladuthurai,
Rajangam from Keevalur, Selvaraj from Keelaiyur, Chakravarthi from
Poolamedu, Abdul Raheem from Thiruthiraipoondi, Sendurpandiyan from
Shankarankovil and Pandi from Sivakasi have committed suicide after seeing the
withering crops in their fields. ... (Interruptions) The State Government of Tamil
Nadu has not come forward to protect those families and they have not announced
any compensation so far. It is highly condemnable, Madam.... (Interruptions)
The Government of Tamil Nadu is having a lukewarm attitude and simply seeing
the deaths of farmers which is very sad whereas our leader, Dr. Karunanidhi has
announced Rs. 50,000 as compensation to each family. ... (Interruptions)
DR. M. THAMBIDURAI : There are no suicides of farmers due to withering
crops in Tamil Nadu, as alleged. ... (Interruptions) The Hon’ble Chief Minister of
Tamil Nadu has provided all facilities to the farmers. The Tamil Nadu

Government is providing free rice to the farmers and special relief packages to



20.12.2012 108

those affected due to scarcity of water for cultivation. ... (Interruptions) If they
want water, that 1s a different issue. Therefore, whatever the hon. Member is
stating is wrong and he is misleading the House.... (Interruptions)

12.12 hrs

At this stage, Shri Adhi Sankar, Shri Pralhad Joshi and some
other hon. Members came and stood on the floor near the Table.
... (Interruptions)

MADAM SPEAKER: Nothing will go on record.
(Interruptions)” ...
MADAM SPEAKER: Kindly go back now. It is all over. I would not allow you.
... (Interruptions)
MADAM SPEAKER: Now, I will call the Leader of the House to speak.
THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE):
Madam, I request the House on one issue. There is a Constitutional Amendment
that we have brought in this House. ... (Interruptions)
SHRI ANANTH KUMAR (BANGALORE SOUTH): We will support that
Constitutional Amendment. But please listen Karnataka Members’ viewpoint....
(Interruptions)
SHRI SUSHILKUMAR SHINDE: It is your Bill which I am talking about.
Madam, we have amended article 371(j) but one Bill was not taken up in this
House yesterday. We have to discuss that Bill in the Rajya Sabha and the new
numbering has to be done. That is why, this Constitutional Amendment is very
necessary and we are all unanimous in passing this Bill. So, my State Minister

will move that amendment.

* Not recorded.
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12.13 hrs

CONSTITUTION (ONE HUNDRED EIGHTEENTH AMENDMENT)
BILL,2012
Amendment made by Rajya Sabha

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
R.P.N. SINGH): Madam, I beg to move:

“That the following amendment made by the Rajya Sabha in the Bill
further to amend the Constitution of India, as passed by Lok Sabha,
be taken into consideration.

Clause 1
1. That at page 1, line 3, for the word “Ninety-ninth”, the word
“Ninety-eighth” be substituted.

MADAM SPEAKER: Before I put the Motion that the Amendment made by the
Rajya Sabha in the Bill further to amend the Constitution of India as passed by
Lok Sabha be taken consideration, I may inform the House that this being a
Constitution (Amendment) Bill, voting has to be by DiVEn.

So, let the lobbies be cleared.


Usha
cd. by q
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Now, the Secretary-General will inform about the procedure of operating

the Automatic Vote Recording machine.

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the

following points in the operation of the Automatic Vote Recording System:-

1. Before a division starts, every hon. Member should occupy his or her
own seat and operate the system from that seat only;

2. As may kindly be seen, the "red bulbs above Display Boards" on either
side of the hon. Speaker's Chair are already glowing. ... (Interruptions)
This means the Voting System has been activated;

3. For voting, please press the following two buttons simultaneously

immediately after sounding of first gong, namely

One "red" button in front of the hon. Member on the headphone plate

and

Also
any one of the following buttons fixed on the top of desk of seats:

Ayes - Green colour
Noes - Red colour
Abstain - Yellow colour

4. It is essential to keep both the buttons pressed till the second gong

sound is heard and the red bulbs are "off".
IMPORTANT: The hon. Members may please note that the vote will
not be registered if both buttons are not kept pressed simultaneously till

the sounding of the second gong.

5. Please do not press the amber button during division.
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6. Hon. Members can actually “see” their vote on Display Boards and on
their Desk Unit.
7. In case, vote is not registered, they may call for voting through slips.

MADAM SPEAKER: Now, the lobbies are cleared.

The question is:

“That the following amendment made by Rajya Sabha in the
Bill further to amend the Constitution of India, as passed by
Lok Sabha, be taken into consideration:-"’

1. That at page 1, line 3, for the word “Ninety-ninth”, the word
“Ninety-eighth” be substituted.

The Lok Sabha divided:
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DIVISION NO. 1 AYES

Aaron Rashid, Shri J.M.
Acharia, Shri Basu Deb

Adhi Sankar, Shri

Aditya Nath, Yogi

Advani, Shri LK.

Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Ajnala, Dr. Rattan Singh
Anandan, Shri M.

Ananth Kumar, Shri

Antony, Shri Anto

Anuragi, Shri Ghanshyam
Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti

Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Badal, Shrimati Harsimrat Kaur
Baghel, Shrimati Sarika Devendra Singh
Bairwa, Shri Khiladi Lal

Bais, Shri Ramesh

Baite, Shri Thangso

Bajwa, Shri Pratap Singh
Baliram, Dr.

12.19 hrs.
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Balmiki, Shri Kamlesh
Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Barq, Dr. Shafiqur Rahman
Basavaraj, Shri G. S.

Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Beg, Dr. Mirza Mehboob
Besra, Shri Devidhan
Bhadana, Shri Avtar Singh
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhujbal, Shri Sameer
Bhuria, Shri Kanti Lal

Biju, Shri P.K.

Bundela, Shri Jitendra Singh
Chacko, ShriP.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
Chauhan, Shri Dara Singh
Chauhan, Shrimati Rajkumari
Chinta Mohan, Dr.
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Choudhry, Shrimati Shruti

Choudhury, Shri Abu Hasem Khan

Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
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‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan

Das, Shri Khagen

Das, Shri Ram Sundar

Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen

De, Dr. Ratna

Deka, Shri Ramen

Devi, Shrimati Ashwamedh

Devi, Shrimati Rama
Devegowda, Shri H.D.
Dhanapalan, Shri K. P.

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.

Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dome, Dr. Ram Chandra

Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gaddigoudar, Shri P.C.

Gadhvi, Shri Mukesh Bhairavdanii
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Dilipkumar Mansukhlal
Gandbhi, Shrimati Maneka
Gandhi, Shrimati Sonia
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Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama

Guddu, Shri Premchand
Gulshan, Shrimati Paramiit Kaur
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Haque, Sk. Saidul

Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hasan, Shrimati Tabassum
Hazari, Shri Maheshwar
Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Jagannath, Dr. Manda

Jahan, Shrimati Kaisar
Jaiswal, Shri Gorakh Prasad
Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram

Jena, Shri Mohan

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha

Jigajinagi, Shri Ramesh
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Jindal, Shri Naveen

Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Pralhad

Kalmadi, Shri Suresh

Kamal Nath, Shri

Kamat, Shri Gurudas
Karwaria, Shri Kapil Muni
Kashyap, Shri Dinesh
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khaire, Shri Chandrakant
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
*Kumar, Shri Mithilesh

Kumar, Shri P.

Kumar, Shri Shailendra
Kumar, Shri Vishwa Mohan

Kumari, Shrimati Chandresh

" Voted through slip.
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Kumari, Shrimati Putul
Kurup, Shri N. Peethambara
Laguri, Shri Yashbant
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das

Mahato, Shri Baidyanath Prasad

Mahtab, Shri Bhartruhari
Maken, Shri Ajay

Malik, Shri Jitender Singh
Mandal, Shri Mangani Lal
Manian, Shri O.S.

Manijhi, Shri Hari

Maran, Shri Dayanidhi
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
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Munde, Shri Gopinath
Muniyappa, Shri K.H.

Nagar, Shri Surendra Singh
Naik, Dr. Sanjeev Ganesh
Namdhari, Shri Inder Singh
Napoleon, ShriD.

Narah, Shrimati Ranee
Narayanasamy, Shri V.
Natarajan, Shri P.R.

Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Nishad, Capt. Jai Narain Prasad
Pakkirappa, Shri S.

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Panda, Shri Prabodh

Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pandey, Shri Rakesh

Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Bal Kumar

Patel, Shri Deoraj Singh
Patel, Shri Deviji M.

Patel, Shri Praful

Patel, Shri R.K. Singh

Patil, Dr. Padmasinha Bajirao
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Patil, Shri A.T. Nana

Patil, Shri Danve Raosaheb
Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Pilot, Shri Sachin

Potai, Shri Sohan

Prabhakar, Shri Ponnam
Premdas, Shri

Punia, Shri P. L.
Purandeswari, Shrimati D.
Purkayastha, Shri Kabindra
Rahman, Shri Abdul

Rai, Shri Prem Das

Raja, Shri A.

Rajbhar, Shri Ramashankar
Rajendran, Shri C.

Rajukhedi, Shri Gajendra Singh
Ram, Shri Purnmasi
Ramasubbu, Shri S.S.
Ramkishun, Shri

Rana, Shri Jagdish Singh
Rana, Shri Kadir

Rao, Shri Nama Nageswara
Rao, Shri Rayapati Sambasiva
Rathod, Shri Ramesh

Rawat, Shri Ashok Kumar
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
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Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Reddy, Shri M. Sreenivasulu
Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
Sachan, Shri Rakesh

Saha, Dr. Anup Kumar

Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev

Sai Prathap, Shri A.

Saroj, Shri Tufani

Saroj, Shrimati Sushila
Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Scindia, Shri Jyotiraditya M.
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan
Shah, Shrimati Mala Rajya Laxmi
Shanavas, Shri M.1.

Sharma, Shri Jagdish
Sharma, Shri Madan Lal
Shekhar, Shri Neeraj
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
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Shetti, Shri Raju

Shinde, Shri Sushilkumar
Shivkumar, Shri K. alias J.K. Ritheesh
Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Dr. Bhola

Singh, Dr. Sanjay

Singh, Shri Bhoopendra

Singh, Shri Brijphushan Sharan
Singh, Shri Dhananjay

*Singh, Shri Ganesh

Singh, Shri ljyaraj

*Singh, Shri Jagdanand

Singh, Shri Jaswant

Singh, Shri Mahabali

Singh, Shri Murari Lal

Singh, Shri N. Dharam

Singh, Shri R.P.N.

Singh, Shri Radhe Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Sushil Kumar

" Voted through slip.
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Singh, Shri Uday

Singh, Shri Uday Pratap

Singh, Shri Vijay Bahadur
*Singh, Shri Yashvir

Singh, Rajkumari Ratna

Singh, Shrimati Rajesh Nandini
Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Sivasami, Shri C.

Solanki, Shri Makansingh
Sudhakaran, Shri K.

Sugumar, Shri K.

Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Swamy, Shri Janardhana
Swamy, Shri N. Cheluvaraya
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shri Lalji

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Tarai, Shri Bibhu Prasad
Taware, Shri Suresh Kashinath
Thamaraiselvan, Shri R.
Thambidurai, Dr. M.

Thirumaavalavan, Shri Thol
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Thomas, Prof. K.V.

Tirath, Shrimati Krishna
Tirkey, Shri Manohar

Tiwari , Shri Bhisma Shankar alias Kushal
Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar
Upadhyay, Shrimati Seema
Vardhan, Shri Harsh
Venugopal, Dr. P.

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Prof. Ranjan Prasad
Yadav, Shri Anjankumar M.
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Sharad

Yaskhi, Shri Madhu Goud

Nil

NOES
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MADAM SPEAKER: Subject to correction”, the result of the Division is:

Ayes: 335

Noes: ‘Nil’

The motion is carried unanimously by the House and by a simple majority
of not less than two-thirds of the Members present and voting.

The motion was adopted.

MADAM SPEAKER: We shall now take up the amendment made by Rajya Sabha
in the Bill as passed by the Lok Sabha.

The Lobbies are already cleared..

I shall now put the Amendment No.1 made by Rajya Sabha in the Bill as
passed by the Lok Sabha to the vote of the House.
The question is:
Clause-1
That at page 1, line 3, for the word “Ninety-ninth”,
The word “Ninety-eighth” be substituted. (1)
The Lok Sabha divided:

* The following Members also recorded their votes through slips.
Ayes 335+S/ Shri Mithilesh Kumar, Ganesh Singh, Jagdanand Singh and Yashvir Singh=339
Noes: Nil
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DIVISION NO. 2 AYES

Aaron Rashid, Shri J.M.
Acharia, Shri Basu Deb

Adhi Sankar, Shri

Aditya Nath, Yogi

Advani, Shri LK.

Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Ajnala, Dr. Rattan Singh
Anandan, Shri M.

Ananth Kumar, Shri

Antony, Shri Anto

Anuragi, Shri Ghanshyam
Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti

Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Badal, Shrimati Harsimrat Kaur
Baghel, Shrimati Sarika Devendra Singh
Bairwa, Shri Khiladi Lal

Bais, Shri Ramesh

Baite, Shri Thangso

Bajwa, Shri Pratap Singh

Baliram, Dr.

12.20 hrs.
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Balmiki, Shri Kamlesh
Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Barq, Dr. Shafiqur Rahman
Basavaraj, Shri G. S.

Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Beg, Dr. Mirza Mehboob
Besra, Shri Devidhan
Bhadana, Shri Avtar Singh
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhujbal, Shri Sameer
*Bhuria, Shri Kanti Lal

Biju, Shri P.K.

Bundela, Shri Jitendra Singh
Chacko, ShriP.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
Chauhan, Shri Dara Singh
Chauhan, Shrimati Rajkumari
Chinta Mohan, Dir.
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Choudhry, Shrimati Shruti

Choudhury, Shri Abu Hasem Khan

Chowdhary, Shrimati Santosh

" Voted through slip.
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Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Das, Shri Khagen

Das, Shri Ram Sundar
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deka, Shri Ramen

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Devegowda, Shri H.D.
Dhanapalan, Shri K. P.
Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dome, Dr. Ram Chandra
Dubey, Shri Nishikant

Dudhgaonkar, Shri Ganeshrao Nagorao

Elangovan, Shri T.K.S.
Engti, Shri Biren Singh
Ering, Shri Ninong

Gaddigoudar, Shri P.C.

Gadhvi, Shri Mukesh Bhairavdanii

Gaikwad, Shri Eknath Mahadeo

Gandhi, Shri Dilipkumar Mansukhlal

Gandbhi, Shrimati Maneka
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Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama
Guddu, Shri Premchand
Gulshan, Shrimati Paramiit Kaur
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Haque, Sk. Saidul

Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hasan, Shrimati Tabassum
Hazari, Shri Maheshwar
Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Jagannath, Dr. Manda
Jahan, Shrimati Kaisar
Jaiswal, Shri Gorakh Prasad
Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram

Jena, Shri Mohan

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
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Jigajinagi, Shri Ramesh
Jindal, Shri Naveen

Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Pralhad

Kalmadi, Shri Suresh

Kamal Nath, Shri

Kamat, Shri Gurudas
Karwaria, Shri Kapil Muni
Kashyap, Shri Dinesh
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khaire, Shri Chandrakant
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
*Kumar, Shri Mithilesh

Kumar, Shri P.

Kumar, Shri Shailendra

Kumar, Shri Vishwa Mohan

" Voted through slip.
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Kumari, Shrimati Chandresh
Kumari, Shrimati Putul
Kurup, Shri N. Peethambara
Laguri, Shri Yashbant
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das

Mahato, Shri Baidyanath Prasad

Mahtab, Shri Bhartruhari
Maken, Shri Ajay

Malik, Shri Jitender Singh
Mandal, Shri Mangani Lal
Manian, Shri O.S.

Manijhi, Shri Hari

Maran, Shri Dayanidhi
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Moily, Shri M. Veerappa
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Mukherjee, Shri Abhijit
Muniyappa, Shri K.H.

Nagar, Shri Surendra Singh
Naik, Dr. Sanjeev Ganesh
Namdhari, Shri Inder Singh
Napoleon, ShriD.

Narah, Shrimati Ranee
Narayanasamy, Shri V.
Natarajan, Shri P.R.

Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Nishad, Capt. Jai Narain Prasad
Ola, Shri Sis Ram
Pakkirappa, Shri S.

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Panda, Shri Prabodh

Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pandey, Shri Rakesh

Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Bal Kumar

Patel, Shri Deoraj Singh
Patel, Shri Devji M.

Patel, Shri Praful

Patel, Shri R.K. Singh
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Patil, Dr. Padmasinha Bajirao
Patil, Shri A.T. Nana

Patil, Shri Danve Raosaheb
Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Pilot, Shri Sachin

Potai, Shri Sohan

Prabhakar, Shri Ponnam
Premdas, Shri

Punia, Shri P. L.
Purandeswari, Shrimati D.
Purkayastha, Shri Kabindra
Rahman, Shri Abdul

Rai, Shri Prem Das

Raja, Shri A.

Rajbhar, Shri Ramashankar
Rajendran, Shri C.

Rajukhedi, Shri Gajendra Singh
Ram, Shri Purnmasi
Ramasubbu, Shri S.S.
Ramkishun, Shri

Rana, Shri Jagdish Singh
Rana, Shri Kadir

Rao, Shri Nama Nageswara
Rao, Shri Rayapati Sambasiva
Rawat, Shri Ashok Kumar
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
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Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Reddy, Shri M. Sreenivasulu
Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
Sachan, Shri Rakesh

Saha, Dr. Anup Kumar

Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev

Sai Prathap, Shri A.

Saroj, Shri Tufani

Saroj, Shrimati Sushila
Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Scindia, Shri Jyotiraditya M.
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan
“Shah, Shrimati Mala Rajya Laxmi
Shanavas, Shri M.I.

Sharma, Shri Jagdish
Sharma, Shri Madan Lal
Shekhar, Shri Neeraj
Shekhawat, Shri Gopal Singh

" Voted through slip.
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Shetkar, Shri Suresh Kumar
Shetti, Shri Raju

Shinde, Shri Sushilkumar
Shivkumar, Shri K. alias J.K. Ritheesh
Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Dr. Bhola

Singh, Dr. Sanjay

Singh, Shri Bhoopendra

Singh, Shri Brijphushan Sharan
Singh, Shri Dhananjay

Singh, Shri Ganesh

Singh, Shri ljyaraj

Singh, Shri Jagdanand

Singh, Shri Jaswant

Singh, Shri Mahabali

Singh, Shri Murari Lal

Singh, Shri N. Dharam

Singh, Shri R.P.N.

Singh, Shri Radhe Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Sushil Kumar
Singh, Shri Uday
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Singh, Shri Uday Pratap

Singh, Shri Vijay Bahadur
*Singh, Shri Yashvir

Singh, Rajkumari Ratna

Singh, Shrimati Rajesh Nandini
Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Sivasami, Shri C.

Solanki, Shri Makansingh
Sudhakaran, Shri K.

Sugumar, Shri K.

Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Swamy, Shri Janardhana
Swamy, Shri N. Cheluvaraya
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shri Lalji

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Tarai, Shri Bibhu Prasad
Taware, Shri Suresh Kashinath
Thamaraiselvan, Shri R.
Thambidurai, Dr. M.

Thirumaavalavan, Shri Thol

" Voted through slip.
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Thomas, Prof. K.V.

Tirath, Shrimati Krishna
Tirkey, Shri Manohar

Tiwari , Shri Bhisma Shankar alias Kushal
Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar
Upadhyay, Shrimati Seema
Venugopal, Dr. P.

Verma, Shri Beni Prasad
"Verma, Shrimati Usha
Vijayan, Shri AK.S.
Viswanathan, Shri P.
*Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Prof. Ranjan Prasad
Yadav, Shri Anjan Kumar M.
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Sharad

Yaskhi, Shri Madhu Goud

Nil

" Voted through slip.
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MADAM SPEAKER: Subject to correction’, the result of the Division is:
Ayes: 332
Noes: ‘Nil’
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the Members present and voting.
The motion was adopted.
MADAM SPEAKER: The Amendment No.1 is adopted.
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
R.P.N. SINGH): Madam, I beg to move:
“That the Bill, as amended by the amendment agreed to, be passed.”
MADAM SPEAKER: The Lobbies are cleared.
The question is:
“That the Bill, as amended by the amendment agreed to, be passed.”
The Lok Sabha divided:

* The following Members also recorded their votes through slips.

Ayes 332+S/ Shri Kanti Lal Bhuria, Mithilesh Kumar, Yashvir Singh, Dr. G.Vivekananda, Shrimati Mala
Rajya Laxmi Shah and Shrimati Usha Verma=338

Noes:Nil.
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DIVISION NO. 3 AYES

Aaron Rashid, Shri J.M.
Acharia, Shri Basu Deb

Adhi Sankar, Shri

Aditya Nath, Yogi

Advani, Shri LK.

Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Ajnala, Dr. Rattan Singh
Anandan, Shri M.

Ananth Kumar, Shri

Antony, Shri Anto

Anuragi, Shri Ghanshyam
Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti

Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Badal, Shrimati Harsimrat Kaur
Baghel, Shrimati Sarika Devendra Singh
Bairwa, Shri Khiladi Lal

Bais, Shri Ramesh

Baite, Shri Thangso

Bajwa, Shri Pratap Singh

Baliram, Dr.

12.22 hrs.
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Balmiki, Shri Kamlesh
Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Barq, Dr. Shafiqur Rahman
Basavaraj, Shri G. S.

Bauri, Shrimati Susmita
Beg, Dr. Mirza Mehboob
Besra, Shri Devidhan
Bhadana, Shri Avtar Singh
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhujbal, Shri Sameer
Bhuria, Shri Kanti Lal

Biju, Shri P.K.

Bundela, Shri Jitendra Singh
Chacko, Shri P.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
Chauhan, Shri Dara Singh
Chauhan, Shrimati Rajkumari
Chinta Mohan, Dir.
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Choudhry, Shrimati Shruti

Choudhury, Shri Abu Hasem Khan

Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir

‘Commando’, Shri Kamal Kishor
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Das, Shri Bhakta Charan

Das, Shri Khagen

Das, Shri Ram Sundar

Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
*Davidson, Shrimati J. Helen

De, Dr. Ratna

Deka, Shri Ramen

Devi, Shrimati Ashwamedh

Devi, Shrimati Rama
Devegowda, Shri H.D.
Dhanapalan, Shri K. P.

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.

Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dome, Dr. Ram Chandra

Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gaddigoudar, Shri P.C.

Gadhvi, Shri Mukesh Bhairavdanii
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Dilipkumar Mansukhlal
Gandbhi, Shrimati Maneka
Gandhi, Shrimati Sonia

" Voted through slip.
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Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama
Guddu, Shri Premchand
*Gulshan, Shrimati Paramiit Kaur
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Haque, Sk. Saidul

Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hasan, Shrimati Tabassum
Hazari, Shri Maheshwar
Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Jagannath, Dr. Manda
Jahan, Shrimati Kaisar
Jaiswal, Shri Gorakh Prasad
Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram

Jena, Shri Mohan

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha

" Voted through slip.
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Jigajinagi, Shri Ramesh
Jindal, Shri Naveen

Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

*Joshi, Shri Mahesh

Joshi, Shri Pralhad

Kalmadi, Shri Suresh

Kamal Nath, Shri

Kamat, Shri Gurudas
Karwaria, Shri Kapil Muni
Kashyap, Shri Dinesh
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khaire, Shri Chandrakant
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Mithilesh

Kumar, Shri Shailendra
Kumar, Shri Vishwa Mohan

Kumari, Shrimati Chandresh
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Kumari, Shrimati Putul
Kurup, Shri N. Peethambara
Laguri, Shri Yashbant
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das

Mahato, Shri Baidyanath Prasad

Mahtab, Shri Bhartruhari
Maken, Shri Ajay

Malik, Shri Jitender Singh
Mandal, Shri Mangani Lal
Manian, Shri O.S.

Manijhi, Shri Hari

Maran, Shri Dayanidhi
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

"Mishra, Shri Govind Prasad
Mishra, Shri Mahabal

Moily, Shri M. Veerappa

" Voted through slip.
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Mukherjee, Shri Abhijit
Munde, Shri Gopinath
Muniyappa, Shri K.H.

Nagar, Shri Surendra Singh
Naik, Dr. Sanjeev Ganesh
Namdhari, Shri Inder Singh
Napoleon, Shri D.

Narah, Shrimati Ranee
Narayanasamy, Shri V.
Natarajan, Shri P.R.

Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Nishad, Capt. Jai Narain Prasad
Ola, Shri Sis Ram
Pakkirappa, Shri S.

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Panda, Shri Prabodh

Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pandey, Shri Rakesh

Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Bal Kumar

Patel, Shri Deoraj Singh
Patel, Shri Devji M.

Patel, Shri Praful
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Patel, Shri R.K. Singh

Patil, Dr. Padmasinha Bajirao
Patil, Shri A.T. Nana

Patil, Shri Danve Raosaheb
Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Pilot, Shri Sachin

Potai, Shri Sohan
Prabhakar, Shri Ponnam
Premdas, Shri

Punia, Shri P. L.
Purandeswari, Shrimati D.
Purkayastha, Shri Kabindra
Rahman, Shri Abdul

Rai, Shri Prem Das

Raja, Shri A.

Rajbhar, Shri Ramashankar
Rajendran, Shri C.

Rajukhedi, Shri Gajendra Singh

Ram, Shri Purnmasi
Ramasubbu, Shri S.S.
Ramkishun, Shri

Rana, Shri Jagdish Singh
Rana, Shri Kadir

Rao, Shri Nama Nageswara

Rao, Shri Rayapati Sambasiva

Rathod, Shri Ramesh
Rawat, Shri Ashok Kumar
Rawat, Shri Harish
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Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Reddy, Shri M. Sreenivasulu
Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
Sachan, Shri Rakesh

Saha, Dr. Anup Kumar

Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev

Sai Prathap, Shri A,

Saroj, Shri Tufani

Saroj, Shrimati Sushila

Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah

Scindia, Shri Jyotiraditya M.
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan

Shah, Shrimati Mala Rajya Laxmi
Shanavas, Shri M.I.

Sharma, Shri Jagdish

Sharma, Shri Madan Lal
Shekhar, Shri Neeraj
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Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shetti, Shri Raju

Shinde, Shri Sushilkumar
Shivkumar, Shri K. alias J.K. Ritheesh
Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Dr. Bhola

Singh, Dr. Sanjay

Singh, Shri Brijphushan Sharan
Singh, Shri Dhananjay

Singh, Shri Ganesh

Singh, Shri ljyaraj

Singh, Shri Jagdanand

Singh, Shri Jaswant

Singh, Shri Mahabali

Singh, Shri Murari Lal

Singh, Shri N. Dharam

Singh, Shri R.P.N.

Singh, Shri Radhe Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Sushil Kumar
Singh, Shri Uday
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Singh, Shri Uday Pratap

Singh, Shri Vijay Bahadur
Singh, Shri Yashvir

Singh, Rajkumari Ratna

Singh, Shrimati Rajesh Nandini
Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Sivasami, Shri C.

Solanki, Shri Makansingh
Sudhakaran, Shri K.

Sugumar, Shri K.

Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Swamy, Shri Janardhana
Swamy, Shri N. Cheluvaraya
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shri Lalji

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Tarai, Shri Bibhu Prasad
Taware, Shri Suresh Kashinath
Thamaraiselvan, Shri R.
Thambidurai, Dr. M.
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.
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Tirath, Shrimati Krishna
Tirkey, Shri Manohar

Tiwari , Shri Bhisma Shankar alias Kushal
Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman
Upadhyay, Shrimati Seema
Vardhan, Shri Harsh
Venugopal, Dr. P.

Verma, Shri Beni Prasad
Vijayan, Shri AK.S.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Prof. Ranjan Prasad
Yadav, Shri Anjan Kumar M.
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Sharad

Yaskhi, Shri Madhu Goud

Nil
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MADAM SPEAKER: Subject to correction®, the result of the Division is:

Ayes: 333

Noes: “Nil’

The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the Members present and voting.

The Bill, as amended by the amendment made by Rajya Sabha and agreed
to by Lok Sabha, is passed by the requisite majority, in accordance with the
provisions of article 368 of the Constitution.

The motion was adopted
Clause 1, as amended, was added to the Bill.

MADAM SPEAKER: The Lobbies may be opened.

* The following Members also recorded their votes through slips.

Ayes 333+S/ Shri Mahesh Joshi, Govind Prasad Mishra, Shrimati J. Helen Davidson and Shrimati Paramjit
Kaur Gulshan =337

Noes:Nil.
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CONSTITUTION (ONE HUNDRED SEVENTEENTH AMENDMENT)
BILL,2012--Contd
(Amendment of article 16)
MADAM SPEAKER: The House will now take up Item No. 39. The Hon.

Minister to continue.
... (Interruptions)
3t o PAR (HIeTN): 3rede HeledT, BA AlfCH QAT 8, IHDT T Zafl.... (agT)

12.24% hrs
At this Stage, Shri Shailendra kumar and some other hon. Members came and

stood on the floor near the Table.
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Madam Speaker, in the
Indira Shani’s case, the reservation in promotion was struck down by the Supreme
Court.... (Interruptions) Therefore, the Government brought forward the 77"
Amendment to the Constitution for the purpose of giving validity to reservation in
promotion for the Scheduled Caste and the Scheduled Tribe persons....
(Interruptions) Thereafter, the 85" Amendment was brought forward. ...
(Interruptions) What happened was in the Virpal Singh’s case, it was held that
when the general category person is promoted after the reserved category person,
he will be restored to the original seniority leaving behind the Scheduled

Caste/Scheduled Tribe promotee.... (Interruptions) E
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Therefore, to cure the defect, we brought forward the 85" Constitution
Amendment for adding the consequential seniority so that the person who has
been promoted from the Scheduled Caste/Scheduled Tribe category will retain his
seniority. ... (Interruptions) The 81" Amendment was brought forward to the
Constitution when the Supreme Court held that the vacancies for a particular year
cannot be carried out to the subsequent years for the Scheduled Caste/Scheduled
Tribe candidates.... (Interruptions) By this amendment, if the Scheduled
Caste/Scheduled Tribe persons are not available within the quota, it would be
carried over to the next and subsequent years for the purpose of giving them
reservation in the reserved category.... (Interruptions)

Then, there was another amendment to the Constitution. Through the 82"
Amendment, the Government allowed relaxed standards and relaxed qualifications
for the Scheduled Caste and Scheduled Tribe people.... (Interruptions) All these
four amendments — 77" amendment, g4 amendment, g5t amendment, and 87"
amendment - were challenged in the Nagaraj case in the Supreme Court and the
Supreme Court in its judgement held that reservations in promotion to the
Scheduled Caste/Scheduled Tribe persons are valid and they put three qualifying
conditions, namely, backwardness, inadequacy of representation and
competency.... (Interruptions) The State Governments framed rules for the
purpose of implementing the reservation in promotion in the Suraj Bhan Meena
Vs. the State of Rajasthan and the Government of Uttar Pradesh Vs. Rajesh
Kumar.... (Interruptions) The promotion policy of the respective Governments
was challenged and the court held that it is not in accordance with Nagraj’s case.
They set aside the promotions for the Scheduled Caste/Scheduled Tribe persons....

(Interruptions)

Thereafter to cure this defect, the present amendment to Article 16 (4) (a)
has been brought for the purpose of giving the benefit of reservation in promotion

for the Scheduled Caste/Scheduled Tribe persons.... (Interruptions)
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Therefore, I commend this Bill for the consideration and passing of the

House. ... (Interruptions)

MADAM SPEAKER: Motion moved:

“That the Bill further to amend the Constitution of India, as passed
by Rajya Sabha, be taken into consideration.”
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12.28 hrs

N T A g (TREDY): feme HEledT, H SUBl 9gd MW g (b AT g 5|
HEqul e e [ W diem B sfawR fear g1 . (gau) ¥g 9gd € Ufasiie
AR Bl ... (F@u) Sfefd FHSI BT I8 AIEAT B @ oY [P S BRI B &9 B @
..(cmagr) ReEaRE 9 yHIRE Bieife N SHaidl & SR Ar] B[l §l .. (EEr)
AAfh 3 TSl H I8 RN UaT g5 6 U8 TR SAUBRI BT &9 g3l © ...(FagH) TN
BRI UR gHeAT & ... (FAHM) TAIY I8 MMaegD ATl ... (AqEr) 3o fEgw # & aAfdx
$AOR o) @ 6 mfoamie § a1 2l . (argqem) & ¥ ff T SR 9 L (Sae)
ST A AT S T W ot g L (raeT) a8 SAfferR et | 81 RerdeE 9w

BT IEE I W gl ... (FagH) S Nféha 64 U Heal & 1% - Nothing in this article
shall prevent the State from making any provision for reservation in matters of
promotion, with consequential seniority, to any class or classes of posts in the
services under the State in favour of the Scheduled Castes and the Scheduled
Tribes which, in the opinion of the State, are not adequately represented in the
services under the State. ...(198T) $9 TRE ¥ I8 W@EM 2| ... (JUM) AT I8 AGAT
Wells Sl I8! & &b aferd qarsT &1 9o AfaRad far o &1 &l ... (@ggH) sifaRed T8 2
..(73g) UEd TH. ARSI &9 B GO W Sl HERE I AN B AR I8 B
bl A R Al . (FAUF) DA IFD! R PR B [ Afde FengT dran @l
..(cHaEM) T, AR B9 H B8 1T (% HasTd DI ol ST . () IR dhded
BT W W BF H <G S| .. (FGEF) UH. TR &9 § el T 6 g e w9
q e g1 ... (@u) 98 AR fou aEfen I 21 .. (Fraer) e dE o9 9 8@ 9% Fe
T 6 RIS PRE B IR dhae-¥ ferSfege 2l ... (FqgM) 39 IRE | TH, TVRIS B
H U8 B o 5 IwasT B <@ RN (FauE) 98 R ft e 9 9d T8

gl...(zgaem)
& WA AT STYD! JaT
... (caET)
S T AT G 0 UH, AR B W BEl 1T b Ueiaddl sifh RyoicwH qw@n S|
..(cg@Em) # ¥§ P A B . (F@uE) g PIC T SN e B9 § QY PR B
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JRER JOTTel! ... (@qE) o Bl ... (FaYH) I8 UBd W 9 g fb... (@aur) Redea fha
IR WR...(@eM) fF @ge w - RoaeE enfl.. (Fagm) fF9 Wge R Redes ddas
AN B, GHH BIC B Y F AN 2... (@) TH. TR 9 Ig FHedl ¢ {5 Iwex gorel
UgS W A R ... (UUM) O < H AR YOSl oI ¥ v, (Aqu) TR Rusiee @
STET BT WY RISICe 8l 81 Al 2l... (auH) $6D Al H g A 6w U g¥
fegw@m™ W & 3fibs ©l..(aUM) F& IRA WHR A W YU U, S FA 99 B | g
Id Al 15 Tc & 3FE 12.5 Bl..(FagM) doe #, e O W digevE g dsf
FAR I H I URAC & bl Dadl 16 Bidal RO@eH gl... () ool 47 18.44 TR
Bl . (gam) T T® I REd wew € dve e ¥ SR wew € sRamon 1 (eraer)
R @A ¥ 23 T¥C RAGeH 8, AfhT I a9 # ®Had 10.28 TR 8, 9 61 # 17 W<
g gu Al § W 17 TR E...(FUF) $9 TWE W 23 WA B Al bel W RSEeH o]
TE 2l ...(eraEm) SR g H, O ARy W ¥ wer W, 21.2 gfiee sr™fad fd @t
ST §, 99D STRE YU U H 12,17 YT 8, JU 41 H 15.03 W< ©, YU A H 17.77
AT 2l... (Hagr) sRamn 4 4 5 ke A gl ... () 9 IR g8l Bl S 8 3R
T FE a9 H 3.77 T 2..(Fagr) dferg § dad &9 T § 3R 19 WIe @
Ugele &l ... (9gr) 39 IR W W U )1 Ae 8, R ar & eleadk fedl 9t o |
3ITRT0T QXM &l ©l...(@uM) @1 ¥ frasd! a1d d=d 87...(@am) § qHsiar g & wH. AR
& H ... (FAUF) S A Bel, Siadel Rusiewd 4 ... (gagm) 9 fdegpd Teld €. (@qdr) |
Pl I W QR B, T de H U 2] . (FAUF) Be WRBR H MU <@l BRI .. (@ur)
Abed et B (@agH) el F e BRe BT Uh N e & R . (aHH) T
AHe ofdd B URST H D IR TR Yaaidd & A1 dabdl o gt 1. (2@eH) s69
3refrar Hel Al (egaer) oy e SR fb Sel W vl B €, . (eraem) Stet diferdt T
Bl € el aford 9 @ daeR @ Y, S & Iy w1 L (@raue) Sad)
difereft FaTRT =a I97 R g8f sfol &1 afaffa 78 8 a1 & J9srar € 5 39 W ad
I B B SRR &, Ardl DI SR ol... (FagH) THRITAT 9 TeSMMeg™, TH. AR
&9 W Pl (6 udd B9 A YBRIGAT <l SRAf .. (@gH) § S @ m 6 98 R
el @1 o T B wet W 99 95 g € 5l 1 ok T ® % few afeml @1 v
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g, S |HY STD! THIR P TRE IR a1 S gl (F@e) S9! dfd fear Smar 2
... (cHaEm) Y S S SN H SHR U 3eh-3ih U SaTERl & ... (AET) g9
TR IS SRS I §, ST AT 2 fh SAR JHIRM &1 G Tordid 31T, I §HI AR
TR TR HR & TRA ... () S Irefrdr oid W SR Bt 8, o9 oft yHes b1 ad

T &, I 9. (FAUT) Dact AR Bact S ... (guM) RTS8, TIad Hrblesd Rule g,
! AR w0 A <1 AT E ... () S SRR B M FHIY AT S 2l (sgar)
U T8l 7 6 (raum) e Redes g, @18 S Afdd 81, 9 S 81, S9dl JAeN o
SIRAT ... (@9er) I8 ®el 11 {6 gie HIic & a1 A S =iyl (@EeE) 98 3P ©
5 U DI BT q1a A1 ALY, .. (Fqu™) Afh d S1 e g b gIw DIe d I8«
31 & e 8 Sl 2. (aer) S 9 (g B €. (gaer) goa Bic I8 A adl Ghal ©
5 S § 1 FN T, (FeEH) Afed sHgfud 91 & weamn & fau ®&m SrA e
=R, ... (crag) $HH1 FER0 Sad 3R SHad wfeldHe dR FHdl ol IREd 1 I8
<RIl A1y b fedl 1 ST B8h T el Wl jeT 2f # 9 Wdfdue e f9gus, o
A fad | B, 1 A9 BHRAT &1 YA DIC o Hel 2 b TATaRY B BT D1 S| .. (@7rae)
MADAM SPEAKER: The House stands adjourned to meet again at 12.45 p.m.
12.35 hrs

The Lok Sabha then adjourned till Forty-Five Minutes
past Twelve of the Clock.
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12.45hrs
The Lok Sabha re-assembled at Forty Five Minutes
past Twelve of the clock
(Madam Speaker in the Chair)
.. (cgggm)
12.45 ' hrs

At this stage Shri Shailendra Kumar and some other hon. Members came and
stood on the floor near the Table.

... (Tagm)

Jremel wEed! ¢ 2l At e areareit| Nothing else will not go in records.

(Interruptions)” ...
St M {S (SFS): AT, B8 Bl 3T H ARY ... (@um)
A& HANSAT : 3T ART A9 S8V |

... (cgagm)

LAY WA 2 AT AN HUAT BB 9 Y | F rearvll it Bl qrert & oy o 2l

... (caagm)
MADAM SPEAKER: Please go back to your seats.
... (Interruptions)
MADAM SPEAKER: Let there be order in the House.
... (Interruptions)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)

* Not recorded.
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12.49hrs

At this stage Shri Dilip Kumar Mansukhlal Gandhi, Shri Chandrakant Khaire,
Shri Kaushalendra Kumar and some other hon. Members came and stood on the

floor near the Table.

... (cgagm)

MADAM SPEAKER: Please go back.
... (Interruptions)
MADAM SPEAKER: What is happening? Please go back to your seats.
... (Interruptions)
MADAM SPEAKER: Let us have order in the House.
... (Interruptions)
MADAM SPEAKER: Please go back to your seats.
... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 1.15 p.m.
12.50 hrs
The Lok Sabha then adjourned till Fifteen Minutes past Thirteen of the Clock.
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13.15 hrs

The Lok Sabha re-assembled at Fifteen Minutes past
Thirteen of the Clock.

(Mr. Deputy-Speaker in the Chair)

... (Interruptions)
13.15 % hrs

At this stage Shri Shailendra Kumar, Shri Ganesh Singh, Shrimati Usha Verma
and some other hon. Members came and stood on the floor near the Table.

... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions)” ...
MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2 p.m.

13.16 hrs

The Lok Sabha then adjourned till Fourteen
of the Clock.E

* Not recorded.
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14.00hrs
The lok Sabha re-assembled at Fourteen of the clock
(Mr. Deputy Speaker in the Chair)
NG
14.01hrs

At this stage shri Ganesh Singh and some other hon. Members came and stood on
the floor near the Table.

... (cgaygm)

14.01 Y5 hrs

At this stage ShriRadha Mohan Singh and some other hon. Members came and
stood on the floor near the Table.

... (cgagm)
Iuteaer Red: Rare # B &) a1 T8l S|

... (cTagm)”

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2.30

p.m.

14.02 hrs

The Lok Sabha then adjourned
till Thirty Minutes past Fourteen of the Clock.

* Not recorded.



20.12.2012 161

14.30hrs

The Lok Sabha re-assembled at Thirty Minutes past Fourteen of the Clock.
(Dr. Girija Vyas in the Chair)
... (Interruptions)
14.30 > hrs
At this stage, Shri Ghanshyam Anuragi, Shri Virendra Kumar and some other hon.
Members came and stood on the floor near the Table.
... (Interruptions)
MADAM CHAIRMAN : Nothing will go on record.
(Interruptions)” ...
[Hf wge : Rdbrs § $o T80 Al
(Interruptions)* ...
[uTafa wEiean ¢ A srrsaroft St
.. (@)
[T WRNSAT : 3T 1 (U1 Hie W S8/
. ()
MADAM CHAIRMAN: Please go to your place.

... (Interruptions)

MADAM CHAIRMAN: The House stands adjourned to meet again at 4 p.m.

14.31 hrs

The Lok Sabha then adjourned
till Sixteen of the Clock.

* Not recorded.
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16.00hrs
The Lok Sabha re-assembled at Sixteen of the Clock.
(Madam Speaker in the Chair)
... (Interruptions)
16.0% hrs

At this stage, Shri Ganesh Singh, Shri Ghanshyam Anuragi, Shri Kaushalendra
Kumar and some other hon. Members came and
stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: Please take your seats.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions)” ...
MADAM SPEAKER: Please take your seats.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 5.30 p.m.

16.02 hrs
The Lok Sabha then adjourned tillThirty Minutes past
Seventeen of the Clock.

* Not recorded.
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17.30 hrs
The Lok Sabha re-assembled at Thirty Minutes past Seventeen
of the Clock.

(Madam Speaker in the Chair)

VALEDICTORY REFERENCE

MADAM SPEAKER: Hon. Members, I tried my best to run the House and see the
Constitution (Amendment) Bill through. But, it did not happen and today being the
last day, now I am reading the Valedictory Address.

Hon. Members, the Twelfth Session of the Fifteenth Lok Sabha, which
commenced on 22" November, 2012 is coming to a close today.

During this Session, we had 20 sittings and the House sat for 61 hours and
45 minutes.

The Session saw the disposal of important Financial, Legislative and other
Business. Discussion on Supplementary Demands for Grants (General) for 2012-
13 lasted for four hours and 39 minutes before the demands were voted and the
related Appropriation Bill was passed.

During the Session, seven Bills were introduced and seven Bills were
passed. Some of the important Bills passed were the Banking Laws (Amendment)
Bill, 2012; the Companies Bill, 2012; and the Constitution (One Hundred-
Eighteenth Amendment) Bill, 2012 (Insertion of new Article 371J).

The House held a joint discussion on a Motion under Rule 184 on Foreign
Direct Investment in multi brand retail trade and a Motion for modification of
regulation issued by the Government under Foreign Exchange Management Act.
The motions were negatived after discussion.

During the Session, 400 Starred Questions were listed, out of which only 49
Questions could be answered orally. Thus, on an average, about 2.45 Questions

could be answered per day, which, you will agree, is extremely low. Written
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replies to the remaining Starred Questions along with 4599 Unstarred Questions
were laid on the Table.

About 135 matters of urgent public importance were raised by the Members
after the Question Hour and by sitting late in the evening. Hon. Members also
raised 244 matters under Rule 377.

The Standing Committees presented 37 Reports to the House.

The House also held Short Duration Discussion under Rule 193 on the need
for uniform education system in the country. The discussion remained part-
discussed.

During the Session, three important matters were raised by way of Calling
Attention, namely (i) situation arising out of spread of Dengue and Chikungunya
in the country; (i1) the plight of coconut growers of Tamil Nadu; and (iii) situation
arising out of dilution of Jute Packaging Materials (Compulsory Use) Act, 1987.
In response to these Calling Attention, the Ministers concerned made statements
and also replied to the clarifications sought by the Members.

As many as 35 statements were made by the Ministers on various other
important subjects.

Coming to the Private Members’ Business, 48 Private Members’ Bills were
introduced during the Session. Motion for consideration of the Ban on Witchcraft
Bill, 2010, which sought to provide for ban on the practice of witchcraft was
negatived after conclusion of discussion. Another Bill seeking to provide for social
security to senior citizens, which was moved on 7 December, 2012 remained part-
discussed.

As far as Private Member’s Resolutions are concerned, the discussion on
Resolution regarding formulation of an action plan to rehabilitate persons
displaced for Pakistan, remained inconclusive on 14 December, 2012.

In this Session, the House sat late for 11 hours and 27 minutes. But,
regrettably we lost over 59 hours and 7 minutes of time due to interruptions

followed by forced adjournments.
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I would like to thank the hon. Deputy Speaker and my colleagues in the
Panel of Chairmen for their help and co-operation in the completion of business of
the House. I am extremely grateful to the hon. Prime Minister, Leader of the
House, the Leader of the Opposition, Chairperson of UPA, Minister of
Parliamentary Affairs, Leaders of various parties and groups as well as the Chief
Whips for their cooperation. I thank the hon. Members of the House. I would also
like to thank, on behalf of all of you, our friends in the Media.

I take this opportunity to convey my appreciation to the Secretary-General
for the expert assistance he has rendered to me and I compliment the officers and
staff of the Lok Sabha Secretariat for their dedicated service to the House. I also
thank the allied agencies for their assistance in the conduct of the proceedings of
the House.

I wish Merry Christmas and a Happy New Year to the hon. Members.

Members may now stand up as Vande Mataram would be played.

(The National Song was played.)

MADAM SPEAKER: The House stands adjourned sine die.

17.37 hrs
The Lok Sabha then adjourned sine die.
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